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HOUSE OF THE PEOPLE
Tuesday, 17th February, 1953

The House met at Two of the Clock.
[MR. DEPUTY-SPEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

2 rpM.

PAPERS LAID ON THE TABLE

STATEMENT Te SUPPLEMENTARY DEMANDS
FOR GRANTS FORS52-53

The Minister ot Finance (Shri C. D.
Deshmukh): I beg to present a State-
ment showing Supplementary Dem-
ands for Grants.for expenditure of the
Central Government (excluding Rail-
ways) for the year 1952-53.

[Placed in Library.. See No. IV. O. I
(72¢)].

MOTION ON ADDRESS BY THE
PRESIDENT—contd.

Mr. Deputy-Speaker: The House
will now proceed with the further
consideration of the motion moved by
Prof. Shriman Narayan Agarwal.’

Dr. Rama Rao (Kakinada): What
has happened to my adjournment
motion?

Mr. Deputy-Speaker: I have already
informed the hon. Member that I
refuse my consent to it, as it relates
to a State subject. It does not relate
to a subject pertaining to the Central
Governnient.

Shri Nambiar (Mayuram): Is not
the Central Government concerned
xxtht, unemployment and retrench-

Mr. Deputy-Speaker: Some electri-
cal undertaking has been suspended
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by the State Governmen? and on
account of that, some people have
been thrown out of employment. It
is purely a State matter.

Dr. Rama Rao: It is not such a
simple affair.

Mr. Deputy-Speaker: It may be very
serious, but hon. Members forget that
we are working under a Federal
Constitution and there are States
which are autonomous in various
respects. It is the duty of the State
Government concerned to attend to
this question. We cannot arrogate to
ourselves the right to enquire as to
what a State Government ought or
ought not to do. I am sure the re-
presentatives of the State Legislatures
are as conscious of their duties as
hon. Members here. I do not like
any confusion in this matter. (Inter-
ruption). I find that this is purely a
State matter. I gave an opportunity
to the hon. Member to explain the
position to me, and he has written that
it is an inter-State matter. Whkat is
an inter-State matter? (Interruption).
What is this repeated interruption?
There must be some decorum and
derency observed in the House. It is
purely a- State matter, and I am not
going to arrogate jurisdiction or waste
the time of the House so far as this
matter is concerned. It may be a very
important matter, but since the hon.
Members’ counterparts are there in
the State Legislature. they would
attend to it.

Shri Nambiar: But that Legislature
is not meeting.

Mr. Deputy-Speaker: It may not
meet at all. It is none of, our concern,
Dr. Deshmukh. I am sorry, I mean
Dr. Syama Prasad Mookerjee.

Dr. S. P. Mookerjee (Calcutta South-
East): I may assure the Finance Min-
ister that I have not the remotest idea
of exchanging place with him.
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The Minister of Finance (Shri C, D.
Deshmukh): He said “Dr. Deshmukh”.
So, it must have referred to the Min-
ister of Agriculture.

Dr. S. P. Mookerjee: We know only
one Deshmukh.

The Minister of Agriculture (Dr.
P. S. Deshmukh): I am also guarding
my place.

'

Dr. S. P. Mookerjee: The President’s
Address raises a number of important
question®, some of which we will no
doubt have an opportunity of discuss-
ing in detail when the Budget comes
up before the House. I would like to
devote a major portion of my remarks
to the situation that hag arisen in
Jammu and Kashmir, as I consider
that it is imperatively urgent that we
should be able to solve this impasse so

~hat it would be of benefit to that
State as also to the whole of India.

Before I do so, there are a few other
matters which I would like to touch
upon, as they raise certain important
questions of principle. The internation-
al situation today is causing grave
anxiety, especially after the recent
decision of President Eishenhower to
withdraw the ban which had been
imposed on Formosa. In this respect,
the attitude of Government has been
made clear and I express my ful] con-
currence with the announcement in
this direction that has been made by
the Prime Minister. We do not want
that there should be an extension of
the theatre of war, and everything
possible should be done to avert a
catastrophe which may not only des-
troy portions of Asia but may affect the
stability of the entire world. But there
are obvious limitations within which
we have to function. We have not got
that armed strength, that military
strength, or those resources whereby
we can enforce our will on others by
merely saying things. Already, anxiety
has been expressed by almost all demo-
cratic countries in the world that it
would be extremely foolish and even
destructive of the very objective which
the United States of America may have
in view. it anything is done to hasten
the extension of the war zone. In fact,
the Prime Minister has observed more
than his usual caution in not speaking
on this subject even on a single occa-
sion. Perhaps, making too many
speeches on such a delicate subject at
such a critical time will not be of any
help to anybody. We are all for main-
taining peace and anything that India
can do will be done with the least
hesitation.

’
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So far as the question of foreign
policy is concerned, judging from the
actual results that we have obtained. 1
do not know what exactly the foreign
policy is. So far as matters that' con-
cern India are concerned, viz. India’s
status, India’s self-respect and India's
needs, somehow although_our foreign
policy has succeeded in the sense that
it has received applause from many
quarters, far and near. our friends
seem to be running away from India
whenever maiters of grave import arise
in the course of internatinnal delibera-
tion. Especially where India’s case
comes up for consideration, we do not
get the support that we feel we deserve.
There is the case of South Africa.
There is the case of Kashmir, ' There
is the case of our dealings with Pakis-
tan. In every one of these matters,
somehow our stand, although legiti-
mate, has not found the favour which
it was entitled to receive at the hands
of the big countries. This new deve-
lopment about MEDO is certainly dis-
turbing, although here also I do not
know what we can do by ourselves if
Pakistan decides to join such an
organisation. But it is not Pakistan’s
activity or intention alone that matters.
What exactly is operating behind the
scenes? What are the other countries
that are interested in establishing such
an organisagign feeling about it? They
are supposed to be friendly towards
India. Our Prime Minister has
expressed his view on this matter in a
forthright manner that if this happens,
then an emergency may arise and any-
thing may develop out of this, Only
this morning, a Press report has ap-
peared in one of the newspapers. I am
referring to a message by the P. T. I.
and I need make no apology for bring-
ing this matter to the attention of the
House, It discloses how things are
moving behind the scenes. That mess-
age says:—

“Vice-Admiral Slater. Comman-
der-in-Chief of Royal Navy's East
Indies Station...”

T suppose he is a British officer—

“, .said here today that the ques-
tion of Pakistan joining the MEDO
had not yet come down to his level.
but was still at political level, He
made the statement while address-
ing a Press Conference off board
his flag ship HM.S. Ceylon which
is at present here on a short visit.

Three weeks ago, Admiral
Wright of the U.S.A., who was then
here in Karachi, had made a
similar statement.
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Vice-Admiral Slater said that
Pakistan had definitely strategic
importance. He had come to
Karachi since this would be one of
his stations of operation should
unfortunately a war break out.
Vice-Admiral Slater who arrived
herc on Saturday is leaving for
Bombay next Saturday...”

I do not know whether he would visit
our Prime Minister in Delhi.

“...He said"he was not visiting
the strategic Khyber Pass in Pakis-
tan's north west frontier but would
like to do so later on.”

The point which I am stressing is that
it is not Pakistan’s desire to do some-
thing or not to do something that
matters. What are these friends of
ours—the British Government and the
Amercian Government—who some-
times shower so profusely their bou-
quets on the head of our Prime Minis-
ter doing? What exactly is their in-
tention towards India? -

If some discussion is going on for the
establishment of such an organisation,
does India know about it? The Prime
Minister said he knew nothing about it.
We have to know therefore what our
friends really want to do with regard
to this matter. I shall not develop this
matter. I know this is a delicate
matter. But this is certainly a note of
warning that these two very good
friends of ours are moving in a direc-
tion which will not be consistent with
the best interests of India. So far as
the Prime Minister’s information goes,
they have not yét taken India into
confidence.

Then comes the question of our rela-
tionship with Pakistan. The Presid-
ent’'s Address says that there has been
a little change for the better, I do not
know where that change is. Of course,
if for the time being there has been a
cessation of angry words, or there has
been a cessation of some direct action
method in some parts of Pakistan
where minorities still live; you may say
that thus there has been a little change.
But with regard to fundamental
matters we find very little change.
Similarly with rczard to the situation
in East Bengal, we will deal with it at
the time the Budget is considered. But
here again I find a fatal sense of com-
placency in the President’s Address: the
situation has improved. Improvement
in what sense? People are not coming
in large numbers today. But they are
not coming because of obvious difficul-
ties arising out of passport system.
Now here public opinion had expressed
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itself very strongly. Even though the
Communist Party had not shared the
views that the rest of us had put for-
ward, even they were dissatisfled with
the present situation and had suggested
some other remedies. Unfortunately
from the side of the Congress, from the
side of Government no definite solution
bas been offered. It is just a continu-
ance of the stalemate; it is just a con-
tinuance of the status quo, again wait-
ing for some occasion when it would
burst forth in a manner which might
destroy peace and happiness of mil-
lions of people and -also disturb the
relationship between the two coun-
tries.

With regard to general matters relat-
ing to the economic condition in the
country, the Five Year Plan is there.
You read the President's Address and
you feel that perhaps it has really
succeeded in rousing considerable
public enthusiasm. But how are yoy
going to realise that it has not? It is
not a question of blaming anybody.
But the fact remains that somehow this
Report, the recommendations contained
in it have not been able to catch the
imagination of the people, We would
like to have some more information
when the Budget comes. I hope the
Finance Minister will keep us informed
as regards the actual progress made for
the implementation of the recommenda-
tions of the Planning Commission and
also how the Finance Minister’s expect-
ations for the finance side of the scheme
are being fulfilled. 1 had suggested
this on the last occasion that Parlia-
ment should be kept fully informed of
the progress, for by that means alone
it would be possible for us to know
whether the anticipations of Govern~
ment are really beipg carried into
effect. There is no question of non-
cooperation: there is no question of
saying anything ill of a s«cheme which
may be able to do something good for
the country. We are not opposed to
the scheme as such. If the scheme can
ao some good, well and good. No one
is opposed to it. But as a matter of
fact. the proposals contained in the
scheme have not been able to enthuse
public opinion to that extent which
was the expectation of the Prime Min-
ister and of others.

I shall not go into the working of
the community projects. In some of
the areas it has just fallen flat and the
people concerned. the villagers. do not
know what all his means. When the
Prime Minister goes a few thousands
of rupees are speni; thousands x
peovle are collected, speeches a
made and so many things happen, but
after that they just relapse into the



319 Motion on Address

{Dr. S. P. Mookerjee]

same state of ignorance and into the
same state of indifference as they were
betore the proposals started. In some
places some good work has been done,
but normally speaking, something is
lacking which prevents the masses of
the people appreciating that really
these measures are intended to
ameliorate their sutfering.

- So far as the trade, business ahd
industrial position is concerned, it is
patent now that a state of depression
is slowly coming on. There is now the
question of accumulation of large
stocks of production in various indus-
tries, There is the question of dispos-
ing of goods which are there and
people have not the purchasing capa-
city. The big tea industry is now

tottering; the jute industry is facing a_

crisis. These are your organised in-
dustries which bring to the coffers of
wGovernment crores and crores of
rupees by way of foreign exchange.
Similarly, so far as unemployment
goes, it is on the increase. There is
discontent everywhere and unemploy-
ment among the middle class people
especially is now assuming staggering
proportions, The policy of retrench-
ment is coming. Perhaps retrench-
ment may be inevitable due to the
withdrawal of controls and so forth,
but that immediately creates fresh
problems and there is no planned
measure before the Government so as
to prevent a social upheaval due to the
loss of employment of thousands of
veople who for no fault of their own

ijust find themselves on the streets
today.
Rehabilitation is another  thing.

There again according to the Minis-
ters’' statement. rehabilitation has
been almost complete, but actually the
sufferings and agonies of these people
know no bounds. The other day 1was
in Sealdah Station, going to some
station on the border of West Bengal.
There the officers themselves said that
there are about 2,500 refugees who &re
there. Two had died on the previous
day on the Sealdah Platform. People
who are coming from different parts
of India where they had been sent for
rehabilitation were not satisfled with
the arrangements there. Unfortunate-
ly there is no ligisaqn. There is no
attempt on the part of Government to
know why these people are coming
back from the arcas where they had
been sent, They are just met with
resistance by Government. Hunger
strike is going on in front of the house
o the Chief Minister of West Bengal.

With regard to food. the Food Min-
ister said that there is plenty of food
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available but famine is there still.
@‘hu; morning papers announced that
in Trichinopoly yesierday a few people
died of starvation. From Rajasthen
similar reports have come, From
Maharashtra reports are pouring in.
In my own province in Sunderbans,
which was once the granary of West
Bengal, thousands of people today are
starving. You do not know how many
thousands of people have been com-
pelled to sell their land for nothing.
We have been pressing, we have been
urging, that the Government, which
represents a welfaie State, should
pass legislation and make it possible
ior these poor people who are com-
pelled to give up their land for a song,
to gel their land back. You .illegalise
thesz so-called legal transactions, For
that legislation is necessary. A levy
has been imposed, but actually it has
created a lot of dissatisfaction, especi-
ally in areas where there is shortage.
There again tre principles and polici-
es are announced in one direction; the
actual operation of these principles
takes a different turn. We find today
intvarious places that there is discont-
ent,

There is the question of linguistic
provinces, The President’s speech
makes some announcement that re-
formation of the new provinces or
redrawing of the boundaries is possi-
ble not on !lingustic consideration
alone, but on other considerations as
well, administrative, financial, ete.
Assuming that this is perhaps a sound
line of proceeding, how are you going
to implement it? Must you wait until
in other areas, another Sriramulu
comes up. starts a fast anl gives up his
life? If you want that this question
should be taken up, it would be
necessary for you to set up an imparti-
al tribunal which can go into the
question in all the areas and set
peoples’ doubts at rcst, maybe on the
same principle Government have
accepted. But if you just announce
the principle and wait until agitation
starts then you will be inviting trou-
ble and there is no reason why you
sheuld do it.

With regard to the position in
Jammu and Kashmir I come back to
it. This is a matter which has been
engaging the attention of the public
and of the Government for the last™ so
manyv weeks.

I know we have been maligned; we
have been attacked and abused, and
all sorts of motives have been hurled
at us. Motives have been hurled at
the Praja Parishad. I would beg of the
House, and I would beg speclally of
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the Prime Minister with whom I have
been in correspondence for the laot
few weeks and who knows to a cer-
tain extent how 1 am trying to look
at the problem, I would beg of every-
one to examine the issues dispassiona-
tely. Let us not hurl abuses st each
other. There may be other occasions
when we may do so. But if once we
decide not to cast motives at each
other, if once we proceed on the as-
sumption that all sides are proceed-
ing in a bona fide manner and ye
not agreemng with each other, it is
only then that it will be possible to
come to a settlement which will be
fair and just.

I know the Prime Minister levels
the charge of communalism on all of
us. Whenever he cannot meet an argu-
ment that is the answer that he has
to give. (An Hon. Member; He
knows nothing more). 1 am quite pre-
pared, I am not making a challeng-
ing suggestion, because I am getting
sick of this charge which is unfound-
ed, if we want to con?'der whether
communalism exists in the coun-
try or whether it is openly advocated
as a plank by any political organisa-
tion, let us tix a date for a debate and
let us discuss the inatter. Lel Gov-
ernment bring torward fits rharges.
Let us have a chance of replying. We
do not want communalism in this
country, We do not want that on the
basis of religion or on the basis of
caste one section of Indians should
go on hating other sections. We want
to see developed a society where peo-
ple of diverse religions will be able
to live as common- citizens and enjoy
common rights. If there is a feeling
that something Is being dore opposite
to this policy—which we say not—in-
stead of talking in an abstract way,
let us meet, privately if he so desi-
res, let us all against whom such char-
ges are levelled sit together and dis-
cuss. We are nol enemies of this
country. We are not people guilty of
treason because we do not agree with
you. It does not matter to which party
people may belong. None of us is
here for doing harm or deliberate in-
jure to the State. Therefore, if Gov-
ernment comes forward with such a
charge-sheet it is only fair and just
that it must be a real charge-sheet
and we must be able to understand
each other’s point of view. We may
differ.  But let us agree to differ in a
gentlemanly way and not go on ex-
changing flreworks and exchanging
abuses at each other, because it does
not carry us anywhere

What is thiz Jammu and Kashmir
agitation for? A few months ago I
went to Jammu. In fact I spoke \
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nere just the day before I left for
Jammu. I do not know much of that
State. certainly not even perhaps one-
hundredth of what the Prime Minister
does. But yet I came into contact
with people during my short stay
there, and I saw those people and the
working of the rmginds of those people
whom the Prime Minister and Sheikh
Abdullah would not touch. There may
be men whose minds may be working
in ‘one direction. There may be per-
sons who may think in a garticular
way, ditferent from what I do. But
certainly there cannot be anybody hun-
dred per cent. bad or hundred per cent.
good. Their approaches have to be
examined: their fears and doubts
have to be examined and dispelled.

The Dogras against whom this fight
is going on are not a race of cowards.
They are a community that has given
the finest martial strength to India.
They fought for the liberty of their
country; they shed their blood for the
good of this country. They are be-
ing shot down and their women are
heing molested and sent - to jail, and
the whole State is now in the midst of
i terrible repression which was not
witnessed perhaps even in the worst
Jdays of the British regime.

Will any question be settled through
such means? Their fears have to be
examined. It is not communal at all
If you want to give it a communal co-
louring, someone may come and say
“the majority are Muslims and only
Hindus are being attacked”. Somebody
may say “this iz a communal attack
against Hindus”. But it is an attack
by the State for certain reasons, good
or bad.

What
They want

are the things they want?
ithat the question of ac-
cession should be flnalised. I know
there * are constitutional difficulties.
But this is a matter which has to be
settled, after understanding what their
fears and doubts are. It is no use
=ither Sheikh Abdullah or Shri .Jawa-
harlal Nehru saying “we are satisfied
that everything is all right”. They
have to be satisfied. And if you can
satisfy them with regard to this ques-
tion, then one big hurdle goes.

1 have suggested various nmiethods.
T will not go into details at the mo-
ment. But I have suggested to the
Prime Minister a number of possible
alternatives through which this ques-
tion can be decided. There 1is the
question of finality of accession. -

Shri Algu Ral Shastri (Azamgarh
Distt.—East cum Ballia Distt.—West):
What are your suggestions?
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Dr. S. . Mookerjee: Well, I shall
tell the hon. Member later on. There
is the question of applicability of the
Constitution of India. Now, let us see
how this question arises. Sheikh
Abdullah says that the Jammu and
Kashmir Assembly enjoys a limited
sovereignty. I can understand one
sovereign Parliament in India, and that
. is the Parliament here. There canrfot
be two sovereign Parliaments in this
country. But he is under the impres-
sion that according to the terms of
the Constitution that we have approv-
ed he has got certain limited powers.
I do not want to go inio technicalities.
Jammu and Kashmir is a part of the
Indian Union, and that State has to
be governed according to some Con-
stitution, The suggestion is: accept
the Indian Constitution. This is a Con-
stitution framed by a: Constituent As-
sembly which was dominated by Shri
Jawaharlal Nehru himself. This is a
Constitution which is hased on secu-
lar considerations. It is not a Consti-
tution dictated by any communal mo-
tives. If it is good enough for four
crores of Muslims in India why can
it not be good for the people of
Jammu and Kashmir?

But there again there is a compro-
mise suggested, namely, let those pro-
visions of the Constitution which re-
late to fundamental matters be imple-
mented. Some of them were declar-
ed here on the floor of the House in
July. They have not been implemen-
ted till now. It is said that they have
not be-«n implemented because {ne
movement has started! A more frivol-
ous and fantastic reply could not kave
been given. The agreement wis
reached in July, and till November
nothing was done. And in Nevem-
ber, only a part application of that
agreement was sought to be made.
And it is suggested that because the
movement started the argeement
could not be implemented. They sre
not ready with the imvlementiation
yet. It is only today that the anno-
uncement has been made that a Com-
mittee has been set up for clarifying
certain issues. The Prime Minister
knows this better than anybody. Cer-
tain issues have to be clarified. There
are a number of matters, fundamental
rights, Supreme Court, President’s
powers, financial integration, abolition
of customs duty. I have added con-
duct of elections under cne authority
for the whole of this country.

If in respect of these matters Shéikh
Abdullah and his party say “we will
not accept one hundred per cent. of
your Constitution”, well, let us know
which portlon they desire to see em-
bodied. We can sit togethrer, not as
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one party opposite to the oiner, but
as friends, consider and agree that for
special reasons certain exemptions
should be made.

For instance Lands, If you want to
have a special law for Jammu and ,
Kashmir, that for acquisition of land
no compengation should be paid, and
if it has succeeded in the Siate, pro-
vide for it. We will not question it.
But fnalise matters with regard to
civil rights, financial integration, abo-
lition of customs duties, It is a dis-
grace that we should have today in
India customs duties for one part. The
answer given is that they will lose cne
crore of rupees and odd. Well, that
one crore we will have to provide for.
All parties in this House will support
the Finance Minister if he says that
for the purposes of full integration of
that State to India we will have to
make a separate grant of that sum to
Jammu and Kashmir. You can forgo
fifty crores of rupees for enforcing
prohibition. ou must do something
for unifying the economic life of our
country of which Jammu and Kash-
mir is a part. Do you suggest that
we will continue this customs dutly,
which is operating so harshly against
the people of that State themselves?

These are matters which have got
to be finalised. On the question of the
flag let me say it is not 2 question of
mere sentiment. The Prime Minister
said the other day: Oh, thes_e people
who are agitating about this want
their Bhagwa flag to be raised over
the Red Fort if the occasion avises.
He mistakes the issue. It is not a
question of the Bhagwa flag. The
Congress accepted its flag with some
alterations. It is the National flag of
India now. Supposing some purty,
when they come into vower, decide to
change the design or the colour of the
flag. That is not a crime We have
not said that the Bhagwa fiag should
be flown where the RSS rule; the
Communist Party will have the r_ed
flag where they rule or'the Socialist
Party will have their red flag
where they rule or the Congress
will have their own flag flying
where they govern. Nobody has
suggested that. Let there be one flag
for the whole country. The Prime
Minister has assured me and he has
publicly stated that the Indian flag is
the supreme flag and the other flag is
gsubordinate to it. Very well. Let us
accept it. Through that way I see the
oath of compromise, Let the’lndian
flag fly over Jammu and Kashmir
State every day like other States That
point can be settled--the State flag
may be used on special occasions.
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Then there is the question of going
into their grievances. A Commission
has been appointed. What Commis-
sion? The Commission consists of 4
persons. The Chief Justice is one of
them—I need not say anything now
about him—he is the Chief Justice of
the State. Who were the other gen-
tlemen? How many Members of the
House know what is the composition
of that Commission? One is the Re-
venue Commissioner, the second is the
Accountant General and the third is
the Conservator of Forests. These are

o the three officers of the State who
have been put into that Commission
of Enquiry. Is it suggested that a
Commission consisting of three offi-
cers of that State will sit and go into
very vital matters which ‘thallenge

* the soundness of the posit’'.n of that
State? Is this ever done when any
controversy arises? Why not have an
impartial Commission coasisting of
the Chief Justice and two Judges of
High Court in India and why not
widen the terms of reference and say
that whateve;- grievances there are,
that Commission will go into—any
- economic matter or a social matter or
an educational matter, whatever that
may be? We have a long list of griev-
ances. J do not wish to go into them
but that is one thing in which you can
find a solution. Now, these are the
matters which have to be solved. Now,
I ask the House which are the matters
which savour of communalism. You
start referring 1o their past history,

their father's history, grandfather's
history. Why drag the poor Maha-
raja? He was loyal to the country.

What offence did this Maharaja com-
mit? He accepted accession. He
handed over power to the Government
of India. He handed over power to
Sheikh Abdullah. Shiek Abdullah's as-
on the political throne
there was possible through the legal
decision of the Maharaja himself. So,
why drag him? Now he has gone. He
is finished. Now you say that the ag!-
tation is going on for vested interests.
What vested interests? Will the people
of Jammu, if they succeed in the agi-
tation, take charge of the entire
State? They have made it clear that
they have no political ambition as
such. How can they possibly give help
to vested interests in such a manner
that that will disturb the stabiliiy' of
the State. the unity of the Staie? I
entirely agree with the Prime Minister
that the unity of the State of Jammu
and Kashmir must be preserved at
4ny cost. In fact we must recover
one-third of the territory of the State

which we lost, if we have a sense of

national prestige. It is a matter of
disgrace that one-third territory of
ouzs 13 now in the hands of the enemy.
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I am not suggesting that you break
the State of Jammu and Kashmir into
bricks. The suggestion wkich I once
made as a compromise formula to
Sheikh Saleb was that if the whole
State cannot accept India's Conbstitu-
tion immediately, it may do so in
parts. That was a second alternative,
but even then Kashmir would remain
within India. Let us declare that
Jammu will remain as one State.
Let us declare that the provincial
boundaries also will not be disturbed.
Already the province of Jammu s
now being divided on communal
grounds. Of course the reply is that
the intention is not communal but the
decision may be communal. You are
creating Hindu zones and Muslim
zones within the Province. Keep the
Province of Jammu intact, keep La-
dakh intact, even if you want to have
the scheme of provincial autonomy
provided for them. These are matters
of negotiations. They can be seitled
without breaking heads or without
creating any controversy.

So far as the origin c¢f the move-
ment is concerned, you can rightly
say, as the Prime Minister has told me
a number of times ‘do you expect
that I shall tolerate this sort of dis-
obedience, deliberate disobedience ot
law? This deliberate disobedience is
a challenge to authority.” I agrce that
on normal occasions, this should not
be the procedure. We expect that in a
democratic Constitution such as ours,
we should be able to proceed in a
manner that we get redress of our

ievances through constitutional
means. Undoubtedly, that should be
our aim and I hope that that will be
the ultimate result of our joint en-
deavours. Supposing a situation arises
where through the adamant attitude
taken up by the Government, because
of the majority at its command, they
refuse to do anything for the people
who are opposing their policy and
you goad them to a certain course of
action of your own, what happens
then? It is your own inability to cope
wich the situation that may exaspe-
rate people. Is it not a fact that the
Praja Parishad sent representations
during the last two years to the Presi-
dent, to the Prime Minister, to Sheikh
Saheb? They begged for an interview
from the Prime Minister who refused
to grant an interview only alwut a yeat
ago. They could not get an interview
from the President. He said “It is not
my concern, you see the Der.artment.”
Sheikh Abdullah was not prepared to
move. You have removed social untou-
chability under your Constitution but
you are creating political untouchabi-
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lity because you cannot see eye tc eye
with certain people whose politics you
do not approve. Do you believe you
will be able to run this Govetnment in
this way? I say this without any fear
of contradiction that this movement
would never have been staried if only
there was a chance of representing
their view to the people in authority,
if only there was no attempt to give
piecemeal effect of the agreement
which was passed bhere. Now, practi-
cally the movement has been forced
upon them. Before the movement star-
ted, when I came back from Jammu,
I saw Pandit Nehru, I saw Sheikh
Abdullah Believe me. T went out of
my way and pleaded for a change of
attitude. I was extremely anxious that
in view of the possible repercussions
and the war that was impending with
Pakistan and also the experiment
which Sheikh Abdullah has made, I
was anxious—even ‘oday I am anxi-
ous—that we should forget the past
and proceed in a statesmanlike way
and settle all our differences. I have
not concealed my admiration over ihe
manner in which Sheikh Abdullah has
conducted himself whatever might be
said against his policy. I told him
personally and I said it in public that
here was a man who was making an
cxperiment which our national Lea-
ders failed to make and which result-
ed in the vivisection of the country. I
appealed to him “For aeaven’s sake,
go to Jammu and make the people feel
that they are not outsiders and you
are the real leader for the Hindus and
Muslims.” I saw the danger signal in
Jammu. Psychologicaliy. 1 regret to
say that both Sheikh Abdullah and
Pandit Nehru have been unable to
cope with the situation and to go near
the minds of the people of Jammu.

P (pudpel) Hune =yl - 2 Pl
- doly Sigw oht yied P ded

[(Giani G. S. Musaflr (Amritsar):
The agitation should be stopped first.]

Dr. S. P. Mookerjee: I am glad he
has spoken something which is not
audible, Sn far as this question 1is
concerned. it is a matter which needs
serious and dispassionate considera-
tion. It may be that the Maharaja, a
Dogra, was at the head of the Govern-
ment which was not liked by the ma-
jority of Muslims but when the table
was turned, it was cssentia] that these
Dogras shoyld rot be singled out as a
community which hed been guilty of
bad ennduct or bad motives. There
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was a ruthless attack on the Maha-
raja personally. It was unnecessary
because he had gone out of the pic-
ture. The Dogras have been branded
as a community which had gone and
dominated over the Kashmir Valley.
Psychologically, you could not bring
the people nearer you. That is why I
appeal to you to go near them even
at this stage. You talk to them, send
for their representatives, understand
their viewpoints and thus create a
situation which will mage it possible
for all of us to stand united.

. Now, what is the remedy? I come
to my last, the last point which I
would like to place belure the House.
What is the remedy? Is repression a
remedy? The Prime Minister said yes-
terday in the Council of States that
he had a list of 100 persons, police
men, etc., who had been attacked,
buildings which had been mobbed and
other kinds of outrage which have
been committed. Pamphlets have been
circulated to us. I have got about 8
or 10 of them with me but there ia
the other side of the picture also. I
have got here reports of the repres-
sion which have been carried on. If I
read them I know you will stand
aghast. I have not the proof to show
that whatever said is true or not, just
as I have not the means to say what-
ever has been circulated by the
Abdullah Government is true or not.
I wanted to send a small delegation of
responsible people including three le-
gislators. Such is the State of Jaminu
and Kashmir within the Indian
Union: permits were refused. Certain
political parties are allowed to go;
certain political partles are not allow-
ed to go. I had declared that they
would not interfere; only they will go,
see and come back. Even that was not
allowed. They say, they are out for
violence. You judge by the results.
Mr. Bhimsen Sachar, the Chief Minis-
ter of Punjab has declared that these
people are carrying arms and ammu-
nition. Are the arms and ammuni-
tion from Puniab turned into Kash-
miri laddus and carried to Jammu?
Where are the arms and ammunition
going? Not one person has been kill-
ed on the official side. Has anybody
made any assertion that one man has
been killed on the official side? How
many have been Kkilled on the other
side? The official figures aie 11. The
names which have been handed over
to me come to 20. There ar twenly
more who are some of whom
are supposed (o have been thrown
into flaming fire which was lit by
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kerosene oil. 'Their number comes to
20. Whether it is 20 or 40, they have
been shot dead. 1wo thousand have
been sent to prison. They are not
Hindus alone. There are Hindus, Mus-
lims, men and women of all classes
and conditions of society. Some have
been taken and thrown into culd
water. Two,—thcir names are here—
have died of pneumonia as a result.
Men and women have been brought
out naked. They have been forced to
apologise. Some have heen placed on
slabs of ice. Women have been moles-
ted and assaulted. Do these repre-
sent the functioning of democracy?
Are we fighting for the safety of
Jammu and Kashmir, for the purpose
of perpetuation of ihis kind of autho-
rity, this kind of rule? Do they re-
present Gandhism?

Babu Ramnarayan Singh (Hazari-
bagh West): No.
Dr. S. P. Mookerjee: You talk of

Gandhism, Gandhian style and the
healing touch., Supp9se they are in the
wrong. If I come forward and say. let
us have an honourable settlement and
bring this to an end, what right has
any democratic lcader to say, we will
not touch you, we will, not talk to you,
you are guilty of coinmunalism? Has
any Muslim been killed? Has any sec-
tion of Muslims been attacked in the
province of Jammu where the Mus-
lims form a majority? What is it that
you have decided now? The National
Militia Is to be let lonse on them. 1
got a report only yesterday that that
has already been started. The Natio-
nal Militia, consisting of Sheikh
Abdulla’s party nien, mostly Mus-
lims, are to be let loose on these peo-
ple in these villages. You say they sre
communalists. You are fanning the
fire of communalism and you do not
know where it will lead to. I do not
want this to continue. Let us put
an end to it. How tn put an end to it?
Prestige or what is it? What is the
suggestion that I make publicly to the
Prime Minister? Let us forget the
past. Let us not judge who was right
and who was wrong. Let us take them
at their word and hear their demand
and their needs. Release them and
send for them. Do n>t make any com-
mitment now. Send for them. Let us
understand the difficulties, constitu-
tional and political. Tell them, here
we are to give an assurance with re-
gard to the future status. Their gri-
evances will be enquired into by an
impartial Commission. Let us make an
attempt. We talk of Gundhism. We
hold a school here and make it an in-
ternational show as to what Gandhism
has been and how India ig being rul-
ed. Is this the type of Gandhism tlat
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you refuse to talk to some people be-
cause they are your political oppon-
ents, because lheir past is bad? Who
is there to probe into the past cf
2very one of a You judge the pre-
sent difficult political situation accord-
ing to the present requirements. What
did the British Government do? Did
not the British Government carry on
repression? Did they not then say that
they will not touch the Naked Fakir?
Did not the gentleman who s
the present Prime .Minister of
England say, no compromise
with the Naked Fakir and did not
that Naked Fakir bring freedom to:
this country? HXHow do you say that
you will not talk to your opponents
because of their past? What did
Sheikh Abdulla do? Did not the Muba-
raja and he fight with each other? Did
not the Maharaja shake hands with
him and did he not himse!f in his cwn
writing make Sheikh Abdulla the chief
person in the State of Jammu and
Kashmir? Are we to carry in our
breasts past stories, past history, and
thereby aggravate a situation which
will destroy not only certain sections,
but the entire peace and prosperity
of this country? Take us as friends. If
we are wrong, correct us. We are not.
sitting here with any outsiders. This
Table does not divide us. This Table
is your Table. It does not divide the
minds of men. Why should we go on
quarrelling in this way? Trust us. Sit
down with us. If anybody has com-
mitted any wrong, tell them that in
the national interests this should not
be done. Give them a chance. Let us
see whether we can proceed in tha‘t
manner or not. You will not be abie
to destroy the Dogras. 1 have seen
some of them, 1ne elements. It
brought tears to my eyes. [ saw some
men and women; great people, patrio-
tic people, fearless people. They have
not been violent up till now. I advis-
ed them that if any movement, if any
protest is to be carried on. it rnust be
on the basis of non-violence. Be-
cause, you cannot ficht the organised
violence of the State and you will lose
the sympathy and co2-operation uf the
people. It is a juestion of civil right.
It is a question of their life and death,
of their very existence. Believe them.
I have seen Prem Nath Ilogra, whom
I respect with all my heart. I am not
ashamed of that. I have met many
people in my life. There may be men,
good or bad or greater than Prem
Nath Dogra. He ia a loyual citizen, &
quiet sufferer. He is a leader who does
not lose his head. Do you know how
many years ago his pension was stopp-
ed? I myself did not know. When
I met him a few months ago in .Jullun-
dur. he was talking about his private

affairs. He said. Doctorsab. 1 am @
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poor man. I said, “why, you are a Gov-
ernment pensioner?” He said “Sheikh
Abdullah Saheb has deprived me of
that long ago.” I asfied, “you never
protested?” He said, “why should I?”
Democracy is functioning in this way.
The pension given by the Jammu and
Kashmir Government has been with-
drawn because his politics was not
liked. He has started the movement
today. But, when was the nension
withdrawn? °

There are people belonging to
Jammu, refugees, who have their
money in the Jammu and Kashmir
Bapk. Does the Finance Minister
know that they are not allowed to
draw their money because they .annot
produce their documents? They went
to the High Court of Jammu and
Kashmir and the High Court gave an
order that the money should be paid.
An Ordinance had been passed prohi-
biting the Bank from paying this
money. These are the grievances which
have to be looked into. What about the
Dharmartha Trust which Raja Gulab
Singh and his successors created? It
may be for the preservation of Hindu
temples. Is that a crime? Preservation
of Hindu temples in India can be done
by means of a Trust. That money is
not allowed to be paid. Why is it not
done? These are matters which have
to be gone into. Each may be a small
matter or a big matter. It is the cumu-
lative effect of these as alsc the persis-
tent refusal of the authorities to sit
down and talk to the representatives of
the people that have brought about
this situation.

Even now, my appeal to the Prime
Minister is this. Let us forget the past.
Let him take up the matter. He can
rise equal to the occasion. He can de-
liver the goods with Sheikh Abdulla. I
do not say for a moment that you
should minimise the stature of Sheikh
Abdulla. I do not wish for a moment
that you should humiliate the Gov-
ernment because, then whom do 1
humiliate? Our own Government ele-
<ted by the people of the country. 1t is
not a question of mutual humiliation or
gaining one point here or losing an-
other point there. It is the questicn
of the settlement of an issue which is
of national importance and which may
create serious problems and destroy
the peace and happiness of large parts
of India and I appeal to the Prime
Minister to move before it is too late.
We have been charged and branded-as
encouraging the movement. I repudiat-
«d it earlier on the floor of the House
and I repudiate it now. It is not our
movement. The movement is theirs,
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spontaneous; not a Praja Parishad mo-
vement; the movement has spread and
various classes of people have come
into it. We have sympathised with it.
We have supported it. We have
extended our Dblessings to it.
We have done that because it is
not a struggle of Jammu, it is a strug-
gle of the people of India.

And we have looked at it from that
point of view. But we are not on the
war path. We cannot threaten. If we
also suffer with them, we suffer at the
hands of a ruthless Government which
is all powerful. What right have we to
threaten anybody, and what power
have we to threaten anybody? It is not
a question of threatening. The war
clouds are there. God knows what will
happen to this country. If somebody
has gone wrong, let us sit down even
at this stage. That was Gandhism. He
did not decry his opponents. He sent
for everyone who differed from him
even to the utmost extent, sat with
them, talked with them, and tried to
capture their hearts. I have not the
least doubt in my mind that if ‘hat at-
tempt is made by Shri Nehru and
Sheikh Abdulla, if these people are
3ent for. and say to them: “‘We are
Yyour friends. Let us sit down and dis-
cuss the matter, and not raise any
other issue and your legitimate griev-
ances will be looked into”, the matter
will be settled in ten minutes’ time. It
is that magnanimity, that generosity
and statesmanship to which I ask the
Prime Minister to rise at this critical
juncture.

Let me assure the Prime Minister
that however much he may decry and
distrust us, we also have a little hold
on this country. The elections were
fought a few days ago. (Interruption).
What is that “Ha, ha?" ‘That is ad-
miration or what is it? So far as these
elections are concerned, they are im-
portant for this reason. I saw with my
eyes how powerfully the resources of
the Government can be made to ope-
rate for the purpose of winning the
election. I can tell the Prime Minister
some time later. He does not know.
many of the top leaders do not know
that money and wine played their part
;:rl. many a sphere. You talk of Gand-

sm.

'The Prime Minister and Minister of
External Affairs (Shrt Jawaharlal
Nehru): It is disgraceful the way this
charge is being made.

Dr. 8. P. Mookerjee: I am glad the
Prime Minister said it is disgracetul.
It is indeed diggraceful that such
things should happun.
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Shri Jawaharlal Nehrw: Is it right
that, in the course of this debate, the
hon. Member should bring these char-
ges? To make these wild, irresponsible
and fantastic charges is perfectly dis-
graceful for the hon. Member. This
itself shows the nature of his entire
Speech,......

Dr. S. P. Mookerjee: Good, very
good.

Shri Jawaharlal Nehru: ......... the
mentality behind it, the irresponsibi-
lity behind it.

Dr. S. P. Mookerjee: His temper
shows more than anything else his in-
capacity to rule over this country. Let
us not cloud the issue.

Shri Jawaharlal Nehru: I ask the
hon. Gentleman. [ challenge him to
either prove or withdraw his remark
about wine and women.

Dr. S. P. Mookerjee:
‘women”, I never used it.

Shri Jawaharlal Nehru: You did.

Dr. S. P. Mookerjee: I said money
and wine. I do not know whether
women were used, but I never used
the word “women”.

Shri Jawaharlal Nehru: I challenge
the hon. Member to prove his irres-
ponsgible statement.

Mr. Deputy-Speaker: The hon. Mem-
ber may conclude. It is unnecessary to
bring in the elections. It is a purely
provincial matter. They will have to
look into the matter.

Dr. S. P. Mookerjee: There is no use
losing any temper.

Shri Jawaharlal Nehru: It is only
the hon. Mgmber’s right, I suppose to
lose his temper and say these things.

Dr. S. P. Mookerjee: It is the eternal
right of Shri- Jawaharlal Nehru always
to lose his temper and our eternal
duty to submit to it.

Mr. Deputy-Speaker: The hon. Mem-
ber when he is on his legs must know
that the House is very attentively and
carefully hearing him. There was ab-
solutely no interruption at all except
unfortunately for this ineident which
was not germane to the issue, and un-
necessarily the placid atmosphere of
the House was disturbed. I hope he
will conclude.

Dr, S. P. Mookerjee: . I am sorry I
have disturbed the temper of the
House and of the Prime Minister. If
he smiles a little, I shall know that he
accepts this.

I never said
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I do beg of him thig whatever you
may say, let us proceed to the main
subject matter of tlie debate, and let us
try to find out some formula whereby
the Jammu question can be rettled.
Whatever may be said against us,
whatever motives may be ascribed to
us. I can give this assurance to the
Prime Minister that in case an emer-
gency arises in this country—we all
hope the war clouds will not develop;
we all hope that the clouds will disap-
pear—but, in case, such a contingency
arises, on behalf of the party that I
represent, including the much-malign-
ed groups, I offer our unconditional al-
legiance and supponrt to the Govern-
ment. If such a condition arises, it will
be the duty of everyone to stand by
the Government so that the interests
of the country may be kept supreme.
The maintenance of peaceful atmos-
phere in the country is imperative. I
hope, Sir, by means of mutual discus-
sion and understanding we will be able
to make the interests of the people of
Jammu and Kashmir safe. Let us con-
sider the case on its merits dispassio-
nately and reach a solution which will
be to the lasting benefit of the State as
also of the entire country.

sft oy ra et (forer aorag
qd 7 oo afearafeaw) : o
e, ¥ Teufy ¥ A 93, a9y
WMo AT ATTAT JWATS T T FgAT
w1 WA TV war § 9w gifew
gwdw &7 ¥ fog@mgng) dag
awdw fod 5 WE T w N @
AW F T a7 $E GHT a7 Faard qey
¢ foast &1 e & o aet @Y
AT 7w oFr ara feend g §
Y FATATAT &Y | TS qGT FTHIE AT FEY
™o 7 A T gt A
Y & g frerd A Tl | N 7B -
¥ 7 frar & 9 99 A Ay @
§ T IEHET AN AT FEAFN § IgwT
#ft gy g3@ weT H T owgw
® I IBG & | FATY W
o FT W & ITH  FIOT AT T AT
fegmett & sifr g€ & ot s=fr g€
21 Suwr o faarcw @ oW W
wrw ¥frem @) fedrasd o
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& fo7 smamgw & 5 3@ A qAAT
N sramawaren # qfw F for Wy
qrdr 2 I &1 IJNeT 73 | frey
awt & ISTET 7T & | A FIS F Y,
SR A & AT AR Z@E srawaw
e w1 &Y, 99 ® wria H a7
Jufa 7@ ww & 939 ¥ feard gy
g afegmen & dod dxmw
(paragraph) = & @ 39
# g wsgufa q 1w A X g}
w%e four & fF 3w 7 fao awt A
ot femmet & S=fy A & a@r 2@
£ a1 ®T S Q@ & 9 g
afw o8 g M g Wy § auR
e & g Afedl § foF, g arefagi
# fog aR g g7 & foq gewrd
ST A & A g FwW § A
Yt U AG R I agW T
TR ® @tFr fear & 5 afz afe-
ZaT T AT &, IETD aiwr e
£ s w8 NS & st I foire @
7 & @ g 7 W awa fF gwA e
weg ®Y qU A foar § 1 A e @
® T qEY FF @) arq @ & B o
F 9T g farely T 1 AW e w
& a1 ¥rE AT FX R

T T oF A d A qww
R fgm fax wmmer qaEd
3 o afamr &1 avfq fear fe qw
qrt qgi AW & WU WK ] W
AT a8 g¢ & o g qew
adt | ag A v frar€ qwar @
fry &1 *1 g fawrd 7 v fe
e a2 faare qu & o gfaard ageré
w § IT ¥ WU (F WIEA qAeqT
fggar vAR A A @ g w
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T | fFdt TrET ® g A g9 A
T AT TFIA ' AT JAFICT FIAT
I AN AN TE FINAT A
T & | F aft ¥w 2w A A eqrdy
qT A At afe g 2w & A€ 44
TR SqAEqT LT AT AT AT AT g
qTR W forw ag & gerateqr
qd § a@r W FTTOEHAT FT 9T I,
frg 78 e ) gw dw § e
1T Aq9q FTEI A A g )
¥ Ro Qo

g% affa Fomr & W seEm
gt & oF o Ao Y i dw oAy
ait ad # fod ot & ow Q¥
Qo fe & SAaT w7 A9 I
21 & 7 s B AR fr o @
Yo qEw a1 gER o fer o g9
affs QAT § B I AE 9
7z fom WAt ar st § A & agt
% A s & | g # sed
TR AT A FASTAT § | oA g A
Q% AT AT HX Iq RATE 7 IAT
Ry & aF 8 & s@F TR F
q9TqT F A | AT T AT { LA
fear & 1 % T §, TR
qEqATE AT T FATE | A
i @ aqq gt o w1 fear d
Iq #r STon g€ qerada derar & sy
gt & @ ag v 5 7 Y wgfafe
W9¥z  (community project) ®r
s we @ E, T gwadia Ferr
H oqar #Y I9Tg & v@ & faw
T WA § | et I g & f aowre
w A Fd & AF AT § AT IWE
s war o dwr oW W ¢ W
x| Y ferefr Y sreteAT Y na | feady
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& o 7 ¥ faeg w o fg Ay
a7 areafasar ¥ R & R AW A
AT Y Tt ¥ @Y § 1 o
qurer & A aft ag § fr fanft =
* @1 ORI F FIX Faw A fear
F{ 91X 99 ¥ FUT TS Higw samar
Y a7 gg fesrifr (democracy)
T AT STAeT $: q qHey § 7
a1 g e gwR a9 It
W q%e &Y T § AT foFg ST Aoy
" QYT ®Y QU FT gwar § afe fadedy
=% daw 39 ¥ faQw & frar w3 7
o | A @ A ag gl T
qzar | & R w7 g fF e g
o faeft 7= F1 ofr sy & o
TR & fadw & 39 & fAfaw) &
foaeg @ TR ¥ 59 @ F 9w
w7 &Y | (R @Y et oz f A
Fr g & foeg A faindt @@
qar g N FFelt R A e
AT FTAT A7 | AT A W I GHL F
FTHT TG FL AT AT G | I WA A
7g fearf qear & | ferg g T A
TR FTE HE FT FEHE F faqw 7
ATH FIA FY ATET 9T TE & T@ HICA
T A1 frar At g fiv ao fre
¥ fawe 9w 3 T Y AT q@H w
F19 fwgr &

N frer 7 v o FrenR &
& &7 B Seoq AT | a8 T JAY
¥ o faw gfgwar o Semar A
AT FQ & 7 W 59 ¥ TH we #7
guda w&T AT dqr fF W & /F
dwoms  ( paragraph ) # feer
&, Trgafa & 3% & w1 £ ot srRIw
afteg wor @ § T AR facgw
qF IR ArEen § R JAar
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NTRAIP oA awr g tfaa

& IR 3w e afs B wivw

feprae & &Y 9@ ®v g M ST

 If e FTAATEY FTA F sqEeT (WY ATEA

¥ &xwme  (paragraph) & wfwra
& Al § arn wr a€ Wy feo
fearé qzet § 1 a7 wofas afawen
2 5 Todfas ST g WY
aTE ¥ o7 qdAT & | gW Y & FF qg
a0 ¥ o G0 Ao (UN.O.)&
A &, 3 o § i wamor & AR
& g 7 uw wh s ol § g AR
Q@ ¢, g vfawd s+ §, g
@ g, @ IV F=AT T qeT FEAT
wifed |

“sfrfe wfcsifr s ar gd
TR W A ... "

A aradt avar w7t & A frw
s ®7ar &, AR TEw AR §
3 fre gam 9@ W F & are Xav d,
TSYA 9 $ O AL w7 § I«
# g saeqT St gt 8,
A 39 &7 fe 7Y &Y aaT | T FT
afsgw s s (plebiscite)
HT q99 2 AT §, gH 7 7A AT FT
TF, FER ¥ wfasy & faofg G 1
T I A ¥ T § A A e anlt
ok @ & o A F &y gw A g
am BT &1 1 T F 1 o qfgwen &
fr s & ey afei=w  (senti-
ments). #' ¥ FT #H F ¥,
amfern & wer, a2 fawa
Fow A ogm A w W
T & 39 &1 & FT JifoF a77 & qra
aer X fear 9w 1 anfr Sfaame
(plebiscite) amY & et dvm arey,
gl E FTAT 3T Hfaree (plebis-
cite) #rhweT U AT TE@TE 1 W
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[#fr s g qreat)
agt & Jav &, o A #r T A &
#R AT A AU GG F F A 8,
o aodfas qfemar & T
T qqE S §) famw g faw &
fod ag war srar & 5 o w0 SR
Fqu femr & awat WE .
T awré & amw ) e feaf

T UF T HY JT AEI &, W
R FY AT FT @A TS B &
TF AT $1 BT F7 | A ITJ§ TH
7% (communal) 3IT §W-
aifas  Frara<or dar g ST 1 S
garewl a1 afedy Srn w1 se
2 99 & fod #gy s § i ag s an
YT qIAT § | FTAAT FY IH F TS FY
g ST T A | e 19 & ol
2 fF st wa ¥ fas T, se
@ & fod & 5 g0 axg wrefic wfagm
¥ ama Ag e, daw dife s
# & faer | g A T FT A I
FT 17 & A Fg & s g wmpe
& 7T § £X W WA v !
=gl A=Y AW AN IF W UIAA®
Ffoargar a1 4 & &7 Faw I=1F &
R 99 § SN gH IS FTATETT §
IR "R %141 7¢ qTHT 93T AT AT
g 1 @ A v fow qfgwan # d@ @
A9 AT ATTHY ¥H & a9 X @
FERHFARAAF 49 F ag qrirew
¥oT | A § qud iy @ SR
At o gaF d9 sfrwme fae
W@l & saT s g fr ag oo
et Wy g faars & o A

e
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SHIT Wl § @ § 99 %7 9g9T-
Feqry ag vauw fod | gAR T=afa
W8 gfgum, fawaie @ik AR
wfad wgrd s ag a=em 9
WL AT §, IWTEAH R reT
&, o fear & gw 9y 8 Smar € e &w
T AT AT | TS T AR
* gear &1 wifgd | g A=A far
sfeem (condition) # gt T
1fed | 59 & gea & ana fa=e fwar o
THAT § | § ¥ 19 & wgwa g fv qner
&Y ST &, W AT A AT T CF FH
&< TR g, staent 7 wfeat arer awr
fear, w gw F S ¥ A qwwar
fran st o Araveden ®Y W ¥ A1y
faard &, = @ ¥ a0 aw et
ST AEAT & | AT A gAR W §
A foe a% g o9 ¥ g @Y A9 )
T B IT M wfeart g7 HA wfew,
Fawar wrfed AT 9 F g FT AW
FT AR | A AR Y THEY
#, e & T |, ATRIOA W
=TT 1T, T AT HT AT R F1
H T & w3, oF faurey Ao §
TS § 4g A Faan fv oag W
Tes 2faw wigd (Round Table
Conference) & s g&ma ax
a9 F AR A 2%, QT wrE
1 ¥ FT AR 0F faody qriew wor
FX AT SqFeqT HY AT faan #¥ 77
wTEAT & FE A gy a1 3| R fame
¥ aiem 9T Aol & four wvE
gfgwar & a@ 7d &

@ oH s wwER qEst ¥
- T FEAT FE AT &, FEY SrIHRAT
q, 34 fam § fora & fop I & gum
w#oY ¥ gy § o6 A T wew q¥ faw w3
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31z garear & faam ¥ X ag e -
wifeat & s X fr ag s o
AT FX A aF FTAT A} w7, AT
forrae w1 R & amA @ 1 Sl
7 wgr fr Swar ot 7 faear S|
fer 37 1 FawT 7t faer ) sEE”
&Y et g | ag ST srEET Y AT
FL AT & g7 ¥ g1 w
g e 2w &) gafa ¥ fgg &, smde &
fea &, ooy & fagg & o< wrrAw &
fea & ag wfrad § fe svq 1 3@
&t AR & a8 fawr o wura faar
WY HX I & I FARG F @
€1 Tor 9T 1 FEiE @ AN A
78 @ fomar gone § “f aow &7 g
framc & fr o off #rd sy
ferrrad g sq A fAady @i N
et $R I FX FA FT g WA
foear s 1 Tw ¥ fiw o @
TERHR Gy g Afas s A
gak adl &1 wa fo ot fawraal
FFH KT TAF TIA FH H) J4T
g 1o e R A At gk & A
o T sraedT § A ¥ ATRISA & T
T A W s G @ o
g1

IIrER HERT H TEF I AR
g ST § fv ol v www §
&I Y o3 faeare & fa=re frar war
8 W ¥ fadw N o F freare &

ﬁm'(ﬁurwr:zwrﬂﬁiwa“rﬁr‘

T & fF oW wa & T mfa <@ar
STRY & 1 7 g A § fF agi g
T8 Tt 5 i g Faiy @ & W ¢
T H 39 § Qur feart aear § i gard
X F90%r & qq g1 gafoe
& ¥ 3o ¢t wiz A gUE, IS
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BRI AEFaags 3 &
& T & Wt & | 9% 97 ¥ frg
%7 Ay &, 7 A T T AN
#ré O e 7Y feard & wf F
A1 ST BT GORTH WA I
Fr gy ffars Aifs @Y & femg ot
A AER A YA F AT FAE
fir ag aTHre wqF qEar ¥ A A
fipey @arardy e sgaedr ¥ JoT
gt wodt § v ag st aTe A
¥y fF 99 & w9q fewmr 9T oF
are freq &' afed &0 gamq § AT
Tafed ag gx w0 &1 3 [ fAg
¥ ¥y § AR T @ AW A
dF ST #) At ¥ FAar WA A A
98 gHAr A TR F9A g7 Af
qz Y Ry e gz & 7 987 F
fer <t § o A o ATt & T I
wawfas ¢, 9t wf & Afc AN
¥ wv woar St & | TR faaw sEwar
gt ¥ wmywr § a¢ 2@ < w6 F 4y
T e ¥ Nfwa fwr i g 5 g7 aF
T W 9T wYE arEww Ag FOM g
asrqzﬁaa‘w.&mnarmw@#w
w«!{zﬁw_&qum%m&m
(implication) frrwar & fF &%
T O¥ Wi & IIEF aft § fr
gar wet wert Fr AW & Afeega & |
Frrrorer<Y Y gaaar Fifgq & e
£ orAar e wT & fod AR s
afmm ® @ & foq a7 ¥
TN | F WA 9 IE IREAT
& fou wemr a1 § e Sqrn &
am fr g w8 § 5 afk ar sraEe
AT JY qF HI T3 IS & TG ATHA HT
arg &7 | CEd @ Iqrear w afeay
fear & 3a ¥ & warar FATE | AV
T T3 AT F) wd & o gl s Ay
ag Aifer @ 77 ¥ Tt sfwa gy wE &
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[ =t srw T ey |
i g T wdw (unprovoked
attack) & T T E TR EA R
T (attack) W a®> wr uy
w1 wifed fn ag faat il
BT I ATHAT T FT QGIE | G

e onfa & Y o AU MY wr A Fol

AT A7 ATH WA T W & fog
= | A Afg @ Ao F afor §
g oF g Aifa § sl w & o
X gt ® s A|TE

# 2 wer X wEAT W@ g
ST 6 T WIewr § Fgr o & enT
waawer fawr gorr € 1 wre afamT
AT qTEY @, FWTY off Ay & ) 7y 9w
aw & fim o ot @Y g7 fHrawa
fraf W o g raai m A ¥ ¢
W o e A AR g | Gow ¥
| g gyt qeAr §w AR
BIT FT AT & | ST I & T oY
e w7 U AW oY § | OF Sew
wifa #1 Y gu W 97 ) WNE 7E
& for foam Qa1 qear &) Ewaasft
wifgal 1 T srnfget ®y e T
BT @Y & 1 I & fod anfr aw w1k
sgaeqT TEY &Y AL E | 5T FY 79T
W & for A waew g wifed SR
g weard faer e, myfafues avet
A gy & A werE W |
7gr ¥ F 7N Fev faw s =
oy fFm w1 gEY a<g ¥ T
I afgal & foq fom Y f5 QY dar
F3q & fod q9F qF ®  J9AT qEaAT
o frr g 1M W@
AN F w9+ 2w & foq o arframe
FHR F GH B X F FT G Tawy

AT AMED )
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¥ ¥ e WX FEAT AEATE |
T A oY By Rzw  (states)
g 97 = wefew T ag % §
TART & A F a7 e P qre
a7, IT TH A TATE I 4 A ¥
& affaret 7 W & HTOr A A
TN A AT spa T e e w1 4,
forer & g gire gy ar | v ¥ g fadew
FCAT LA § 6 oy e Y 01k
Hifs § o Ferd ¥ v a7 Trfed
& 3aa & fir st Y e v (sales
tax) #1 @7 IS @, I W
# gearfal 1 g @ @ g @R
T qE T A 7o @ g ) F@A 7 a®
T B BT W XY & Ffeer v
N T ¥ aga Fe g g |
LA FY HYE QT swaeqy FET Aigd
fr ag T 9l w37 @t gie ¥
™ A% |

TR W A W aEy wwewr & fw
aw ¥, @y =y, feafa srsey & 1 2%
FTE T F W & YT FTH T ATH
X WE A v g gt ww
fafreet o 7 T feafa v gow
femmg |l M @IF W R ITT W@
g

fore aw@ ovq & @ AT
forer gt & 9t Avg wgl WY 19 T
(Cow slaughter) & am & T fr=1-
¥ 9% @I & | 3T T & w5T A
i #7 & 7E AT Tfgd | Hfr gan
%¥ fafreeT & qear & Aod gq w7 a1
fa aTT StAT ATEAY € a7 g B w1
wwrez  (Cow slaughter) & w=
Y FA7 Afgd AT T AT ¥ TG AT
wifgd fe ag ®7E g F1 W &Y @I



345 Motion on Address

afew Y ST 94 & I 9T T T Y
IR TERE RIS ar
TE AMRSF AT g AET | I TF
AYfoF wer & ol o 7 $fw & 9
g vy ) gufed F wgw § B
FFIT A T & T 9T frEe W
#MNT 7w w1 FE T wEw T}

o § & ugy wgar =g § %
AN g sarfEw, #EY, dwe wrd
I & fod srrm &1 wavw fear o
#T Y gArd afgd Q&7 & foF qaaw
T 33 7 faqm N & I M T A
T Iy | 78 T A & o T RV AT
Ffard § o< 51 #Y I & srawwar
2 fray fe  deafa @omT & &
T & fofq WY oF guadly QAT iy
aifgqd |

¥ ¥ ¥ qeufa ST F qeHAE
3 & wEE F[ EWIT FLQ L AW
A AT FTAT § |

Shri Pataskar (Jalgaon): I rise to
support the Motion of Thanks so ably
moved by the hon. Member, Mr. Agar-
wal. The discussion has been going
on for the last three days and I pro-
pose to refer to only two or three of
the questions which have been refer-
red to in all these speeches.

There has been some amount of
critism in opposite direction so far as
the foreign policy of this Government
is concerned. But I would like to
impress upon every section of the
House that our foreign policy is to be
judged by the conditions that exist
in the world toda{s. India has ouly
recently attained its freedom and our
strength is limited. The world is di-
vided into two blocs which are using
all their resources in money, men,
8kill, intelligence and everything pos-
sible for creating weapons of des-
truction. What should be and could
be the policy of a country situated as
we are when we find the world is
faced with these conditions and that
g::’lt-‘)'. a; I iwot'ilald lilfle to utult in .t

words. is the policy of alignmen
with no bloe, potiey &

LI PN

17 FEBRUARY 1953

by the President 346

We know several factors, and a re-
ference has been made to the change
in the party constitution so far as the
U.S.A. is concerned, but there caniot
be any concrete suggestion by anybody
as to what course we should follow to
do something in the matter. Even the
hon. Member Mr. Syama Prasad
Mookerjee, though he referred to that,
had to content himself by saylng that
he would not go into details because
that ultimately must be left to the
Government in power to decide as the
exigencies that change from time to
time require this Government to act.
Our country is perilously situated
between the two blocs—the Anglo-Ame-
ricans and the Russians. The Rus-
sians are spreading their sphere of
influence in China, Tibet and in the
eastern countries. 'The Anglo-Ameri-
can bloc is influencing whether
politically or economically in certain
other spheres in countries which lie
to the west of ours. And the only
policy. therefore, which we could
follow consistently with the interests
of our country is the policy of non-
alignment with any bloc and I find
that on that ground there ought not
to be any difference of opinion so far
as the reasonable sections of the pub-
lic, apart from party considerations,
are concerned. I know that there are
people and parties who desire that we
should be in one particular bloc.
There are parties and groups which
desire that we should be in the other
bloc. But during the last flve years,
any wrong step on our part in align-
ing ourselves with one bloc or the
other would have wrought disaster on
this country. Unless we follow the
present policy consistently and per-
sistently and in a logical manner, I
believe. our country may have to face
what Korea is facing now, in no dis-
tant future. The world as we know
is moving in a perilous direction so far
as these two blocs are concerned znd
I would think that the interest of a
nation like ours lies naturally in not
aligning with any bloc and whatever
may be the considerations or the learn-
ings which prompt one party or the
other. I think that the correct fureign
;)ollcy is the one which we have been
ollowing so far and which has ylelded
good results.

Then there has been in the country
as well as in the House a good deal
of debate with respect to what is
happening in Kashmir. This question
was debated even during the last tes-
sion and there was a day a'lotted
for the discussion of this subject and
just now we have had a very power-
ful and a very passionate speech and
appeal from our hon. friend Dr.
Svama Prasad Mookeryee. The only
point in this connection, which is ig-
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nored by those parties is this: Sup-
posing we were to concede that all
this agitation of the Praja Parishad
is not, as they say, actuated by
motives of any party or communal
considerations, then I ~would like to
put them a very simple question. Is
it not a fact. that one third of the
original State of Jammu and Kashmir
is still under the heels of the aggres-
sor? Supposing there are some legi-
timate grievances which the people
of Jammu and Ladakh have got, then
is it not desirable that we should wait
till there is a final solution of this
question? I know there are groups
which are very impatient to arrive
at a decision but things are not en-
tirely in our hands. A wrong step
may make us lose that for which we
have been struggling for the last
three or four years, for which a num-
ber of our soldiers have shed their
blood in defence of Kashmir. There-
fore, why not wait for some time snd
not do anything in haste which will
imperil the very thing for which
we have been struggling so hard
during the last few years. I would
equally emphatically appeal to those
%eople and to every section of this

ouse to consider what would be lost
it we were to wait for some time.

My hon. friend. Mr. Chatterjee, when
he spoke yesterday asked, ‘Is it treason
if these people ask for the funda-
mental rights given under the Con-
stitution to be applied to them, is it
treason to ask that they should be
governed in matters of judicial ad-
ministration by the Supreme Court as
the final arbiter of those matters?’
Well, the question rhetorically put is
so simple and the answer could not
but be that it should not be so. ".he
important point is that wunder the
peculiar circumstances that prevail
in Kashmir and looking to the ques-
tion that one-third of the State is still
under the heels of the aggressor, what
would be lost if we were to wait for
a few days. After all the Prime
Minister has said that the State has
completely acceded to India and there
is no doubt about that.

[PANDIT THAKURDAS BHARGAVA in
the Chair]

I would emphatically appeal to those
gentlemen that whatever the grievan-
ces might be—and I for one think
that there may be certain legitimate
grievances—is it not equally desira-
ble that they who want to fight for
the rights of the people of Jammu
should wait for a few days, instead
of imperilling the whole situation.
Therefore I think it is better if people
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look at this question not from the
point of view of territory, not from
the point of view of one community
or the other, but from the point of
view of the larger interests of Indian
security,. We do need Kashmir, not
only that part of Kashmir which is
actually with us but also the part
which is under the heels of the ag-
gressor. The whole of Kashmir has
acceded to India but a part of it is
still under the heels of the aggressor.
This primary question has to be solved
and till that question is solved. I
think nothing would be lost if we were
to wait. We can wait for the Supreme
Court exercising its jurisdiction cver
these areas, for the other fundamental
rights being made applicable to them,
That will be my appeal to those peo-
ple who are carrying on this agita-
tion at the present moment. The
raising of passions and party consi-
derations are likely to involve us in
matters whose consequences will be
entirely different from what could be
foreseen.

Looking to the progress of this
Kashmir questipn again before the
U.N.O.,, we know which parties end
for what purposes are behind this
move in protracting these matters.
Everybody is aware of it. I would,
therefore, appeal to those honourable
Members who so vehemently speak
of the grievances of the people of
Jammu, that looking to the larger in~
terests of the whole State, nothing
would be lost if they were co wait
for some time.

The next question to which I would
refer is the question of the linguistie
States. At the time when we framed
the Constitution, I was one of those
who tried hard that the States should
be formed on a linguistic basis. It
was I who moved a resolution
to that effect in the old
Constituent Assembly (Legislative).
Even in the Constituent Assembly
tried my best because I believed that
that was the right t{ime—when we
were framing the Constitution—te
have the States formed on a linguistic
basis. Unfortunately we could not
succeed in the Constituent Assem!
for various reasons, I am not going
into those reasons now. A Commis-
sion was g]so appointed to go into this
question. 1 would remind hon. Mem-~
bers that Sind was separated from
Bombay and Orissa from Bihar at the
time when the old Government of
India Act, 1935 was brought into force.
Therefore, I for one earnestly tried
as far as possible to have the linguis~
tic States at that time because J * -
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lieved that that was the right moment
‘to do it. Not having been done then
‘the question arises as to whatisto be
done now. If it is delayed. I am
.sure great complications will arise.
“There can be no doubt on that point.

So far as Maharash‘ra is concerned,
1 would like to make my bposition
«lear. I know that the Andhras have
been agitating for a long time. It
frightens me, if I may say so, to think
.of the present result. It is not for
such a State that people should strive.
As the President's Address says, this
has to be done keeping in view the
dinterests of the country and the
wishes of the people. Unless we do
it on a larger basis, mere platitudes
will not help us. So far as Maha-
rashtra is concerned, this is the most
inopportune time for us to sgitate,
‘because we are in a peculiar position.
‘We tried for Samyuktha Maharashtra
‘because there was a move for having
Maha Vidarba in it. That is why the
'word Samyuktha was used. Under
the Constitution, there is no question
of Samyuktha Maharashtra, because
it does not provide for joining of
States in this way. If at all we want
anything, it is a Maharashtra which is
one. I am not in favour of having,
instead of Samypuktha Maharashtra a
Maharashtra which is Vibhaktha.
Looking to what has happened is
happening in Andhra, I am convinced
that if we agitate now, we shall get
only Vi!ghaktha Maharashtra.

Dr, Lanka Sundaram (Visakhapat-
nam): May I ask the hon. Member
what exactly, is the constitutional diffi-
culty in having the Marathi portions
©of Madhya Pradesh, Hyderabad and
Bombay clubbed together?

Shri Pataskar: 1 thought the hon.
Member knew it; we would not have
used the word Samyuktha but for the
.¥act that there was already a
move for a separate province by the
name of Vidarba., It was on that
ground that we wanted that there
should be an Upaprant, and some sort
of agreement was reached between
the Marathi speaking people of the
‘two areas, and the word Samyuktha
was used. Even at the present time,
there is no difficulty in having a
Maharashtra State. but the word Sam-
yuktha need no longer be used. A
Maharashtra State may come into
being, if not today, say. five years hence
or ten vears hence. But we wani a
Maharashtra which consists of all the
Marathi speaking areas. If we can-
not have such a Maharashtra, it is
‘better that we go without it for the
time being. Maharashtrians are an
economically backward people. Our
present problem is more to face the
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famine than to ask for a linguistic
State. 1f we insist, we will not get
Samyuktha Maharashtra but a Vibak-
tha Maharashtra. Now, it is divided
into three parts; agitation will result,
in its being divided into four parts.

Dr. Lanka Sundaram: What is the
fourih one?

Shri Pataskar: Tt wiil be Bombay.
That is what I apprehend. At the
moment there is another danger. Peo-
ple who first started the hare and con-
demned those of us who asked for lin-
guistic provinces, not for the disinte-
gration of the country but in the in-
terests of the country itself,—the very
same people have now started cul-
turism. Yesterday, I got a circular
issued by the Secretary of the Maha
Gujarat and it says that some econo-
mists, philologists and literary people
have supported this move.

Dr. Lanka Sundaram: What about
criminologists?

Shri Pataskar: They have decided
that they do not want a linguistic
province, but a cultural province. I
want to warn the House that this lin-
guistic business is not so dangerous,
and that this cultural business is
going to be far more dangerous.

Shri K. K. Rasa (Diamond Har-
bour): Let there be no culture.

Shri Pataskar: India’s culture is
one. Throughout the centuries, India
has developed a culture of her own
and we people who claim linguistic
States never say that our cultures
are different. We say that Indian
culture is the same and that we want
a separate State only for the sake of
administrative convenience. I know
who is the originator of this Maha
Gujarat movement. We st*arted our
political career together. I do not
want to go into personalities. It sure
prised and pained me to find that
these people claim that there are four
different cultures in Bombay. So fax
as Maharashtra is concerned, I am
convinced that this is the most in-
opportune time for us to agitate. Noth-
ing would be lost if we wait. Suppos-
ing in my lifetime it does not come
it will come ten years hence. But f
have no right to agitate for something
which will ruin for all the time to
come the chances of the formation of
a single Maharashtra. I know there
are other difficulties also. I can unw~
derstand the grievances of thc Kan-
nadigas. Let them sgitate. I give
my blessings to them. Let the Maha
Gujarat people also start their career
as a separate State. The remaining
people will see what to do.

Dr. Lanka Sundaram: And the
balance is yours.
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Shri Pataskar: I recently issued a
statement saying that as one who
first started this question at the time
of the framing of the Constitution, I
consider that the present is the most
inopportune moment for Maharashtr-
ians to agitate. The time will come
when there will be a proper Maha-
rashtra. If it is done at present, it
will be suicidal. I am not against
linguistic States, hut Maharashtra

must take its turn. We cainnot have '

a Maharashtra without Karnatak areas

being separated from us and already

the Maha Gujarat people are agita-

ting, though in a different name.

;I‘lhat is why I have made my position
ear.

Lastly, I would say that what the
Maharashtrians should agitate for
now is the relief of famine, Inci-
dentally, that is a matter which should
be taken into consideration hy the
Planning Commission. The conditions
in the difterent tracts of Maharashtra
have been already explained by my
hon. friend Shri S. S. More. I have
nothing to add to that. Thare will
also be the reports of the Ramamur-
thi Commission. What is the 1emedy?
How are we to enthuse the people?
Recently, the Finance Minister made a
statement that there must be enthu-
siasm among the people for imple-
menting the Five Year Plan. Let him
go to Ahmednagar district and see
how we can create enthusiasm among
the people there. There have been
famines there for hundred years and
more, and every three or four years
some small temporary projects are
started. I was surprised to find that
there is no provision in *he Plan
for any new irrigation projects except
for the completion of the two exist-
ing projects which were begun in
1949 and which have been almoust com-
pleted. It may be that the interests
of other areas have to be served, but
it you drop new projects. how can
you infuse enthusiasm? Several years
back. investigation of some four or
flve schemes was begun. Not one of
them is included in the Plan. Now
that the famine is there, several crores
of rupees are being spent for tempo-
rary relief. but that will not solve
the problem. The British Govern-
ment also constructed the Dhon-Man-
mad line as a famine measure, but
ultimately even they had to come to
the conclusion, in the first part of
this century. that only irrigation pro-
Jects of a permanent nature would be
a real solution. But this work has
been stopped due to provincial and
inter provincial jealousies. This work
must be taken up afresh. We can
afford to go without the Koyna pro-

ect, for which Rs. 33 crores

ave been provided. I make bold
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to say that we can go 'without power: .
for some time, because cven Bom--
bay City does not need it. Because
there was a power shortage in Bom--
bay in 1948, provision has been made
for this scheme. There is already a
provision that a power station is to
be erected in Trombay. So, there is.
no need for power, and Maharashtra
is not an industrial area. It is a.
famine area, and we want irrigation
facilities. So, we should concentrate
on this and nothing else. I therefore
urge that the Government should.
divert these Rs. 33 crores to irrigation
rojects, which if they are to-
e completed will require about Rs.
40 crores. Now that the Rama-:
murthi Commission is there, the:
attention of the whole country is.
drawn to the severe famine conditions
in Maharashtra, and also in Karnatak
and Gujarat. I do not want to give
an impression for a moment that I want
any linguistic considerations to be in-
troduced into this. If there is famine
in Kaira or Bijapur, if the same
conditions prevail in the adjoining ter-
ritory of Aurangabad, well all those
must be given equal treatment: each:
according to its need must be the
rule. First attention must be con..
centrated on the relief of those areas
which for the last one hundred years
have been visited by famine from
year to year. It would be no solace-
to those people to find that a Bhuakra
or Nangal is constructed somewhere-
which would produce plentiful grain,
So far as these areas are concerned,
they have been devastated by famine.

I appeal to the Planning Commis--
sion to take this factor into considera-
tion and see that major irrigation
works are taken in hand in those
areas.

Shrl Frank Anthony (Nominated—
Anglo-Indian): I find the House
rather depleted and in a somewhat
somnolent mood. I hope that what I
am going to say will have a some-
what stimulating effect.

I had given notice of two amend-
ments to the Motion of Thanks to the-
President’'s Address., One drew atten-
tion to the need for ua integra-
ted all-India education  policy; the-
other asked for measures to make our
people more discipline minded. Bcth
these are important subjects, but I
have decided to speak on neither of
them. My speech has been provoked
—I am glad the hon. Member has just
come in—by the remarks that fsll
from Prof. Hiren Mukerjee, Leader
of the Communist Group. I see that
the Prime Minister is not in the
House, He is inclined to be too tole-
rant—perhaps too much of a democrat
—and he will not altemot {0 answer
all the points made by Prof. Muker-
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jee. Members of the Congress Party
today are inclined to be not only res-
iraiped, but over-restrained, perhaps
because of an undue sense of deli-
cacy and they may not attempt to
nail to the counter some of the pro-
pagandist  distor.ons which Cum-
munists here and abroad indulge in.
As an Independent I have nnne of
these quaims and none of these res-

{raints.

Prof. Mukerjee attacked—I may al-
most say abused—the President's Ad-
dress for what he regarded as the
lifeless platitudes about India’s foreign
policy. One thing which communists
fend to foreget not only here, but
throughout the world, either in their
abuse of democracy or in their blan-
dishments, is that in India we are
committed—perhaps dedicated—to de-
mocracy. (An jpon. Member. Demo-
cracy?) We are trying, in spite of
my old friend. to achieve that goal,
We are committed at any rate to the
democratic goal. It is not only a
form of Governmeni: it consists in
certain processes of thought. I know

that these processes of thought are, .

perhaps, understandable, not only to
my old friepd here, but understanda-
ble to Communists, are perhaps ana-
thema to their straight-jacketed minds.
But when trying to abuse, or even
seduce democratic countiries, there is
this cardinal fact which they cannot
jorget. We may forget, but we can-
not eflace the historical processes
which have forged certain bonds,
vigible and invisible between India
and the democracies. Let us try, if
we want to, to forget them. Still we
cannot forget this cardinal fact that
India is a democracy: that India is
not only committed to a system of
Government. but to certain processes
of thought which inevitably make her
have more in common withr the other
democracies in the world, which can-
not make her have anything in com-
mon with communist totalitarian
countries.

No thinking person will,attempt to
cavil at the academic principles of
Communism, All of ys in this House
at one time or another have studied
LCommuni=zt lterature.

Skri K. K. Basu: It is unfortunate !

Shri Frank Anthony: It is perhaps
,more unfortunate that my hon. friend
thas not reached a sufliciently mature
stage yet.

As I have sald, it is because of the
fascinating theory of Communism that
S0 many theorists, so many seudo-
intellectuals have been attracted at one
time or another to Coramunism. But
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what do we see—the widening gap
between Communist precept and prac-
tice, That is what democrats through~
out the world today see with misgiv-
ings. This widening gap, these ob-
jective manifestations of Communism,
they run to a consistent pattern: they
are not pretty inanitestations. They
are ugly and in some cases they are
revolting manifestations.

My friend to my right obused the
American imperialists. He abused
their British satellites. No one here
in this House will hold a brief for
American imperialists or British satel-
lites. I have no doubt whatever that
there are many imperialists in Ameri-
ca; that there are many American
satellites in Britain. But what my
hon. friend here does not seem (o0 re-
member is this; that in India no oné
holds a brief for American imperia-
lism. We condemn what we have
come to regard as ‘Macarthorism’, 1
personally have grave misgivings
about what I consider to be represen-
ted by ‘Taftism’. Personally , I have
had considerable misgivings about
the fact that some front-rank Re-
publican leaders. American Republican
L.eaders, are notorious fire-eaters. We
have these misgivings. We resent in
India the undue emphasis which many
Americans place on dollar diplomacy
—the stream-lined facet of American
commercialised life. We in this
House bitterly resent the non-possu-
mus. non-committal attitude of the
Britisir Government with regard to
South Africa which is one of the
members of the British Common-
wealth. We have.resented it; we have
criticised it pubdlicly. We see
South Africa as a whole going up
in racial flames. We see myopic cri-
minals like Malan, we see them to~
day trying by primitive and reac-
tionary methods to put an end to these
flames. But they will only fan these
racial flames which ultimately will
consume Malan and his fellow cri-
minals. We see a8l these. We point
our finger at them. But what do our
friends do? Do they point a finger
of criticism at Soviet Russia? Do
they point a finger of criticism at the
Chinese Government? Does my hon.
friend Prof. Mukerjee ask us to be-
lieve that the motives of the men in
the Kremlin—I will not call them his
Gurus—are any better, any higher
than the mctives of some American
imperialists in the Pentagon? At any
rate there is this vast difference. In
America you have this which you
can never have under the ruthless
dictatorship of Stialin—~you have a
system of democracy: thcre are not
only thousgnds, but there are millions
of Americans, who will not agree. . .
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Shri H. N. Mukerjee (Calcutta North-
East): On a point of order, Sir. I[n
discussing the President’s Address, are
we entitled to tolk about American
democracy and 1hat kind of thing, guite
apart from its impact on what is hap-
pening in India, One can refer to
these things if they can be related to
conditions in India. But quite apart
from Indian conditions, are we entitled
in a discussion of this sort to go into
details of Soviet Comwmunism. . ....

Shri Frank Anthomy: May I make
a submission? At least, I am in-
dulging in democratic, decent lan-
guage. My hon. friend ranted. He
abused Americans—he called them im-
perialists. He abused Dulles per-
sonally. I am using restrained lan-
guage. (Interruption). All I am
asking my friends is that until they
can subvert this country into having

a dictatorial Government, let them
at least develop the democratic
virtue. . . ,

Mr, Chairman: The point of order
which the hon. Member has raised
does not actually arise. because the
hon. Member himself went into great
details and tried t» say that the Pres)-
dent’s Address did not do justice to
India, in so far as it failed to undo

the influence of Jnited States in India, -

or did not take the lire which the hon.
Member perhaps wanted it to take.

What the other hron. Member is doing

#s to suggest why thjs Address is all
right—why that line was not taken,
why the Communist influence and
doctripes could not find a place in the
Address, In fact, the hon, Member
who objects himself brought in these
things, in his speech and the other
hon. Member is simply replying to his
arguments.

Shri H. N. Mukerjee rose—

Mr. Chairman: I have disposed of
the hon. Member's point of order.
Let the hon. Member proceed.

Shrl Frank Anthony: If I may be
allowed to continue in my rather
temperate—democratic—way as I was
saying, my hon. friend was abusing
the Americans. We know that there
are Imperialists in the Pentagon. But
you have this functioning of demo-
cracy in America. There are millions
of Americans who do not agree with
Eisenhower’s latest step. Every major
action of administrative policy in a
democracy like Amerijca or India is
subjected to the flerce glare of pub-
3ic scrutiny. It is canvassed in the
press. It is not only criticised in
America but in the democratic press
®f the world. Let my friend point to
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a single instance where a flat of the
Kremlin has been attempted to be
criticised by a single Russian or by
a single person in a satellite country
of Russia. I say with all respect to
my friend that even if he went with
his colleagues, for health purposes, to-
Russia and attempted to criticise a
flat of the Krem!n, even his head
would be forfeit. (Interruption). I
have no masters. That is one of the
virtues of democracy. We do not
worship at the feet of Gurus from out-
side. (Interruption). Sir, am I to
go on with this kind of market place
interruptions?

Mr. Chairman: Order, order. Let
the hon. Member proceed.

Shri Frank Anthony: I am not sug-
gesting for one moment that India
can or will align herself with the de-
mocratic bloc. The Indian tradition,
the Gandhian tradition will be against.
her aligning herself with the demo-
cratic bloc in any milicarist policy.
But let us take Am-=rica’s artive ailies.
Do my Communist friends ask us to
believe that the British people—let us.
forget Churchill—would allow them-
selves to be stampeded into a war by
any American imperialist? I do not
know whether they read any British
newspapers. But every day we find
bitter criticism, particularly among
the whole Labour Party, about the
present American policy. Let them
point to a single instance where any
Soviet satellite in Eastern Europe has.
attempted to criticise the XKremlin.
What happened to Tito? He merely
attempted to assert a certain measure:
of freedom for Yugoslavia. We know
what happened to him,

I will come closer home. My friend
has, I use the word advisedly ranted
about India’s subservience to the
Anglo-Americans. I am not a mem-
ber of the Congress party. I am not
likely to become one. But at any
rate the Prime Minister has pointed
out over and over again, instance
after instance, where India has not
only not sided with America but has
opposed the Anglo-American bloc.
Can my friend point to a single ins-
tance where his Chinese coileagues
have ever criticised the Russians,.
much less opposed them? I am scorry
that the Prime Minister is not here.
I say that the Prime Minister today
is erring on the side of magnanimity,
on the side of undue faith in China.
India has given every conceivable
hostage to her faith in the belief that
Chinese polity would develop accord-
ing to the genius of the Cliinese
ple. But what have we got g
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Chou-En-Lai tried to emulate the
gutter vituperation of Andrei Vyshin-
sky and referred to our Prime Minis-
ter as “the running dog of American
imperialism”. We chose to ignore it
as a personal lapse and not
as a declaration of Chinese foreign
policy, we offered the other cheek in
respect of Tibet. How long are we
going to continue to offer our cheeks
in misplaced faith to the Chinese? We
are not going, as the Prime Minis-
ter has pointed out, to fight with any
one or join any-one. Still at any rate
let us realise this that today the
Chinese Government is as firmly tied,
a hog-tied, to the Russian juggernaut,
as any eastern satellite of Russia.
That is one point I want to underline.
(Interruption). This is not the voice
of America. I have heard the repeti-
tive voices of the Kremlin here. I
am speaking as a person who does not
wish through a sense of undue or
misplaced delicacy, to pull his punches,
Sir, they indulge in abuses but will
not hear the other side of the picture!
I am amazed at this attitude. (Inter-
ruption). It is a virtue of democracy,
they have yet to learn. They ask the
Prime Minister—Prof. Mukerjee ask-
ed: why does not India join the free
peoples of the world? I had to res-
trained myself: my first impulse was
to laugh uproariously. (Interruption).
Yes. it sounded like the invitation of
the grave to the liberty of the grave!
We all have read from different sour-
ces how many millions of Russians
have been liquidated in the name of
Communist freedom. I have met people
who recently went to China, and they
have told me, on good authority, that
at least two million Chinese have
been executed in the name of free-
dom. And China is only in the stage
of consolidating its freedom. (Inter-
Tuption).

Mr, Chairman: This is not fair.
The hon. Member should not go on
making a running commentary on an-
other hon. Members speech. Hon
Member should exercise restraint. He
will have his own time if he chooses
to speak. .

Shri Frank Anthony: My friends
can give it but not take it! (Inter-
ruption): Sir, I must object to this
most offensive personal remark. Who
is a turn-coat? He may be an agent
of the Kremlin. he may be a saboteur.
I object to this remark from a fledg-
.ling in this House.

Mr. Chairman: Order, order. This
would do.

Shri Frank Anthony: As T was say-
ing, we find today China in the pro-
cess of consolidation. This process of
consolidation in Communist countries
runs according to a consistent pat-
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tern—compromises with the petty-
bourgeoise as they call it, with pri-
vate enterprise. And after they con-
solidate their position on a pile of
murdered democrats, liberals and so-
called deviationists they turn against
their own architects. Who does not
remember the revolting tragedy of the
so-called trials which took place re-
cently at Prague? Democracies have
their blemishes. But which of my
friends has pointed a flnger at this
revolting spectacle of these trials in
Prague” You. Sir, have read of them.
We have seen in this appurtenance of
Communism something revolting and
nauseating to every decent thinking
democrat.

Under this farcical facade of so-
called trials what happened? We
saw Communist sedists plumbing the
depths of human misery and human
degradation. Where else do we
find such human degradation, such
perversion of human nature—a wife
asking for the death of her husband.
a son demanding his father’s execu-
tion? These staged trials of a Come-
munist country run to a pattern.

What about the people themselves
in the trial? 'They were at one time
leaders and fighters, probably better
than my friend Professor Mukerjee,
people who installed Communism in
that country. But these one-time
fighters, by a special communist Tech-
nique of brain-washing have been
degraded to a sub-human level, redu-
ced to grovelling creatures asking for
their own death. In the latest mani-
festation of the anti-Semite witch-
hunt, which is now in full blast, we see
a reproduction of the foul drama enact-
ed by the Nazis. I was rather amused
by the attempt to portray a picture of
the Communist neoples as peace-loving
and inoffensive. I recall a remark
made by a senior armav officer that
China today has a flrst-line armed
strength of ten million men. Stalin
recently told his Ruassian agernts that
they must accentuate their atternptsto
spread the Communist movements
throughout the world. As far as I can
see it, the Communists are not for-
getting but remembering increasingly
the dictum of Lenin. *“That the rcad
of World Communism tc Paris lies
through Peking ard Calcutta.,” Healf
the Communist road has been {ravers-
ed. My Bengali friends a2re trying to
pave the other half.

No one denies that Communism has
very considerable economic achieve-
ments to its credit. But that is not a
virtue of Communism. 1t has been
exacted at a terrible price, at the
price of the murder of millions of in-
nocent people. Hitler did exactly the
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same thing. Every dictatorship, be-
cause it moves faster than a demo-
cracy, proauces quick results.  When

Hitler came to power the German
nation was racked with poverty and'
unemployment, and in a few years

time he gave the Germans full em-
ployment. (An Hon. Member: :I‘hat
is what the Communists are giving).
But at what cost? At the cost of the
degradation of the human mind and.
the spirit, and the ultimate destruction
of Germany.

5 p.M.

One word more, Sir. We, in India,
are a democracy. We may flounder.
The methods of democracy are essen-
tially tentative. The methods of trial
and error are necessarily slow methods
but ultimately the results that we
achieve will be more permanent. It
will take much more time for us to
see the results but they will be perma-
nent—it may take ten years, may be
15 or even 20 years. While we achieve
the economic well-being of this coun-
iry we will also achieve, what is per-
haps of greater value, the opportuni-
ty for the ennobling of the human
mind and the individual spirit. And
I say this that India will not align
herself with any bloc; we will always
preserve the right as a democracy to
have an independent foreign policy.
Above all, we will never be shrouded
behind any iron curtain nor tied to the
whetels of any Communist jugger-
naut.

Sardar Hukam Singh (Kapurthala-
Bhatinda): I will support my amend-
ment. In his Address, the President
did mention about this question of
linguistic provinces. It has been said
that “The question of linguistic pro-
vinces has often agitated the people
in various parts of the country. While
language and culture are Iimportant
considerations in the formation of
States, it has to be remembered that
the States are administrative units
in the Union of India and that other
considerations also have to be kept
in mind. Above all, the unity of India
and national security have always to
be given the first priority”.

I agree with this. I have no grouse.
In the pre-partition period, the Con-
gress was giving out pledges that as
soon as it came into vower, there
would be redistribution of Provinces
on a linguistic and cultural basis. No-
body will be against it Nobody
would have any complaint i the con-
siderations of unity and secunty of
India are given the first ' priovity.
What we want is that some definite
steps should be lald down, some cri-
terla should be fixed and them evesy

17 FEBRUARY 1953

plained that we were

by the President 360

Province, every part of the country
should be judged on those criteria.
This is not what has _been done.
Differential treatment, discriminating
treatment has been meted out to
North India. It is clear that while
passing the resolution, the Constituent
Assembly meant that the whole of
this question would be taken up by
the Commission that was to be ap-
pointed but this question of Northern
India was excluded from the counsi-
deration of the Commission. That was
very unfoxtunate and we have com-
discriminated
against in the appointment of that
Commission. When that Commission
made a report, the idea of the Sikhs
and Jats was baunting them and it
was on this ground that that Com-
mission postponed the formation of
the Provinces.

Izi para. 120 it says:

“The formation of linguistic
provinces is sure to glve rise to
a demand for separation of other
linguistic groups elsewhere, Claims
have already been made by
Sikhs. Jals and others and these
demands will, in course of time,
be jntensified.”

I appeal to you. Sir, if that could
be a reason because demands would
also be made by Sikhs and Jats. Per-
haps you also are included in those
Jats because you were making an at-
tempt in those days to have a separate
province for the Jats, for the Hari-
yana Prant.

- Mr, Chairman: A personal question
has_ b'ecn introduced. I was never
claiming a Province for Jats.

Sardar Hukam Singh: 1 will correct
myself whenever there is a mistake.
I only meant to say that when the
Commission speaks of Jats, it means
only that Hariyana Prant which you
were advocating. You called it as
Hariyana Prant and the Dhar Com-
mission has called it as a Jat State.

. Mr, Chairman: Are there no Jats
in Punjabi speaking territory?

Sardar Hukam Singh: The Dhar
Commission has distinguished between
the two, the Sikhs and the Jats. The
Sikhs have been taken on one side
and I presume the Jats on the other.
Therefore, I am justified in saying this.
After tHat appointmgent, the Congress
appoirfited a high power committee.
The JVP Report was made. Then also
we complained that we were discri-
minated against. On page 10 of the
Report reference is made to us

“We are not concerned with
what might be_ called petty ad-
justments of provincidl bounda-
ries such as demanded in parts of
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Northern India, Even apart from
our view of this reference to us, we
are firmly of opinion that no such
question should be raised at the
present moment. This does not
necessarily mean that the demands
for adjustment of provincial
boundaries are unjustified or with-
out merit. We believe that there
is some force m them aond that
some adjustment may ultimately
become necessary but we are con-
vinced for the present that no
such question should be raised.

And then in the last paragraph they
discuss this claim of Northern India
.and say: :

“We are clearly of opinion that
no question of rectification of
boundaries in the provinces of
Northern India should be raised at
the present moment, whatever the
merit of such a proposal might
be.”

Has this case of Northern Indija
ever been considered at any moment?
And on merits it had been decided
that a province could not be formed
‘when it conld not be financially strong,
when the national security would be
endangered or when the unity wouid
be weakened. Then surely we would
not have pressed this demand and
.even now I say on the floor of the
House that if somebody can convince
us that he has apprehensions to sus-
pect that the national security is going
to be endangered or that Indian
unity would be weakened, we will
give it up because national e~
curity and Indian unity must get
first priority and we are for that, We
are not, at the expense of national
security or Indian unity, pressing for
.a Province but the irony of fate is
‘that we have been misunderstood.
It is bad luck’ of a minority
in democracy that even if its case
be very good on merits, we have been
misunderstood. Not only that. We
have been maligned deliberate]ly and
we have been charged that we are
working for a separate State. We
have been accused that we are sepa-
ratists. we are isolationists, we are
developing Muslim League tendencies,
we are harming the interests of this
country. I assure you, Sir, this is
all propaganda. This bogey is raised
to slang us. There is the proverb
“give the dog a bad name before
hanging it”. On the 5th July, when
this resolution on linguistic provinces
* was being discussed, the Prime Minis-
ter was pleased to refer that in Nor-
thern India Sikhs wanted a separate
State.- I stood up and put a guestion
to him “Who had asked for a State”
and he welcomed that statement. He
acknowledged that no responsible man
has done jt. After that statement,
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there should be no ground for malign-
ing us, for accusing us that we are
separatists, that we want something
else besides what is asked for. It is
very unfortunate. It is very unfor-
tunate that our Home Minister who
is always reputed to be, and who
claims also, that he never utters a
word unless he has thought over it—
and I give him credit for that—refer-
red to that during the Hyderabad ses-
sion of the Congress when he had
the opportunity of opening a library in
Hyderabad. It was reported in the
Papers—and I can only gather from
that—that he referred to this question
and said that the Sikhs wanted Kha-
listan or Sikhistan and that that is
not desirable. I am very sorry if
that report is true. Only six months
after the declaration of the Prime
Minister that no responsible person has
asked for a separate State, I am sor

that the hon. Home Minister shoul

be misled by some information or some

,advice, I do not know what it was, . o

The Minister of Home Affairs and
States (Dr. Katju): On a point of
personal explanation, Sir, I never
uttered the word Sikhistan. What I
said was sumething in praise of my
great friends the Sikhs. What I said
was: I find that the Sikhs have spread
themselves all over India and are the
honoured citizens of this great coun-
try and I do not see any reason why
they should confine themselves in a
limited area. That is all that I said.
This is almost a literal translation of
what I said. There were hundreds
of Sikhs. Every one was happy and
they said, “you are a Punjabi, you are
telling the truth.”

. Giani G. S. Musafir: You said, the
isle of a State’. I was the President
and [ remember that.

Dr. Katjn: That was what I said.

Sardar Hukam Singh: I do not want
any denial or corroboration of what
the hon. Home Minister said. I was
only stating what was reported in the
ﬁ;eﬁ. If it was wrong, I am glad to

ow.

. Everyboc}y knows that in the Pun-
jab there is the language controversy.
Even you also referred to it in your
speeches in the Constitueny Assembly
and said tQat you should not be forced
to teach your children Punjabi and
that there was a fear that you may
be compelled to do it. You sdvocated
then the formation of a province be-
cause you feared that Punjabl might
be forced on you, The words that you
said at that time are really a guide
:gj dn'\e and I can quote them. You

“For example, I would like to
mention that Hariana, which is

t
present Included in FEast Punjn%.
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has been trying for the last 40
years to get itself attached to areas
whose Janguage, customs and
traditiong are similar to 1ts own
and to get itself constituted into
a separate province. But, it
could not succeed. The reason
was that when this was discussed
with the UP leaders, they at once
stated that this was a device to
parcel out UP. They did not even
consider whether it was a right
thing to do or not. Provincialism
and other ideas have become sp
ingrained in us that nobody is pre-
pared to judge a thing on its own
merits.”

Exactly that is my complaint. Now,
the position is the same. I might also
say that another Hariana leader Ch.
Ranbir Singlr also advocated the same
thing next day, on the 18th Novem-
ber: that they want to be separated
from the Punjab, that those districts
of Hariana had been included in the
Punjab as a penalty for the doings of
this area during the Mutiny, that they
had nothing common with them and
therefore they should be separated.
Those persons who were advocating
thus were called communal separatists:
these were the words. I find myself
in the same position when I advocate
the case of a Punjabi-speaking pro-
vince. I am not surprised because
that is the state of everybody who
advocates that. I may assure you
that I have the same honest intentions
and ideas as you had in your mind
when you were advocating the idea of
forming a separate State. There is
nothing behind that.

As I said, there is the language con-
troversy in the Punjab. Everybody
knows that during the last census ope-
rations a greater part of the majority
Community disowned their mother lan-
guage. At last a formula was agreed
to and that had the blessings of the
High Command as well. I am grieved
to know that even that was not satis-
factory in certain respects, was not
acceptable and even that has not been
worked. The Municipal Committee
of Jullundur, ~here during the census
of 1931 and 1941 it was found that 98
per cent. of the population was Pun-
jabi-speaking, passed a resolution that
the medium of instruction should be
Hindi. Let that be expla’gncd here at
this moment that the Sikhs are not
against Hindi. &t is a confusion that
is being created. The Sikhs respect
Hindi: they love Hindi; they read it.
They only want that their regional
language should not be excluded,
should not be extinguished and that
it should have its own place. F
has a superior status. It is the lingua
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franca of the country. It shall be
taught and read by everybody. The
Sikhs will go. 1 should say, foremost
in thgt. The Sikhs are not ashamed
of it. They are proud to read 1t and
study it. What they want is that
Punjabi should have the status of a
regional language, just as any other
language has in its own territory when
it is called the mother tongue. Against.
this, we are told......

Mr. Chairman: The hon. Member
has already taken 16 minutes. He wilk
have two minutes more. I am not.
going to stop him for two or three
minutes.

Sardar Hukam Singh: I was refer-
ring to the fact that the Jullundur
Municipality passed a resolution that
the medium of instruction should be
Hindi: it was an area where 98 per
cent. of population was Punjabi-speak-
ing. We are told, why should the
Sikhs advocate this case of Punjabi
when the Hindus, the majority com-
munity, are not in its favour. That
is a policy which I am not able to
follow. 1f really language is akin to-
a mother, because the elder brother,
out of strained relations, out of any
misunderstanding or, I should say, any
wrath at the mistakes of the brother as
well, is ready to stab his mother, does
it lie in the mouth of anybody to say
that the younger brother should not in--
tervene and pratect his mother because
the assailant was also born of the same
womb? Does it stand to reason that
because the majority community is.
not prepared to protect it, therefore,
the Sikhs should be asked not to pro--
tect it? Is this democracy? When.
the members of the majority com-
munity disown their mother tongue,
it must be diagnosed what the malady
is. It must be a diseased mind that
disowns the mother. There must be
some motive behind that. That must.
be diagnosed.

Then, we are told that language has:
nothing to do with religion, that it is.
regional and territorial. But, then, it
is a language recognised in the Consti-
tution. Therefore, it must have some-
region where it is gpoken. I only
want that this must have the status
of any other language in that region
where it is spoken and nothing be-
yond that. Motives should not be im-
puted to the Sikhs because they ad-
vocate it. It is an irony of fate that
in the census of 1941 the Muslims gave:
their mother tongue as Urdu and the
Hindus, Hindi, because there was a
controversy about Hindi and Urdu. It
was only the Sikhs who returned their
mother tongue as Punjabi. That men-
tality has continued even in this
census. A large section of the majori--
ty community gave their mother tongue
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as Hindi. Therefore, the Sikhs were
isolated and left alone. Now, if they
raise that cry and say that this is
their mother tongue, they are dubbed
as communal isolationists, they are
enemies .of the country. I am here
to appeal to the hon. Members of the
House that this is a very curious posi-
tion. It should be looked at with
sympathy. I could remind you of
one instance; perhaps you would be
remembering it very much. During
the delimitation of constituencies two
years ago, in this House, one consti-
tuency was not made to the satisfac-
tion of one individual Member of this
House. And he went round to the
Members, and said that there would
be a Sikh Raj, that Punjab would be
taken away from Hindustan, that
India was going to lose this portion
of the Punjab, and he raised such a
hue and cry and carried on propaganda
against the Sikhs, that certain hon.
Members, and one of them, of course,
a Minister. enquired of me what that
was. I said there was nothinz at all.
It was only a case of one constituency.
It had. been carved out by the Electoral
Officer of Punjab, and confirmed
by the Chief Election Comrnissioner
of India, neither of whom was a Sikh,
But, a bogey was raised in this House,
and certain Members were saying that
a Sikh Raj was coming, that Sikhs
would have a majority in the Punjab,
and then a depytation was led to the
President against this, that if this
was not set right, things were going
to be very bad; and until that seat
was set right in this House, I should
say that hue and cry did not cease.

Now, I ask this House, if for the
sake of even one, constituency such a
hue and cry can be raised, propaganda
can be carried and people can be
misled to believe that there is some-
thing wrong with the Sikhs, that they
want to separate and take away the
State, then where can this minority
go? I am here to impress upon this
House that this band of soldiers, the
batch of volunteers who like to be
servants of the country, are being de-
moralized. They are being estran-
ged. They do not feel satisfied.
Not that they want any privileges.
not that they waut any conces-
sions, not that they want any pre-
ferential treatment. but they want to
be treated as equal citizens, and that
is not being done. If they want the
same thing as another part is wanting,
they are dubbed as communalists. If
threy want that their scheduled castes
should be treated as any other sche-
duled castes, that there should be no
discrimination between a Hindu and a
Sikh, then they are dubbed as com-
munalists, isolationists. But, when
this difference is made in the Presi-
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dent’s order—it may be wrong or-
right, that is a different matter; that
we can discuss on its merits—simply-
for saying that they should be treated
alike, they are dubbed as commu-
nalists. If they say that there has
been discrimination in the services,
that they are not treated equally, that
on account of their religion there has
been discrimination—let an officer be
appointed, and if he is satisfied that
there is no discrimination, they will
keep silent—thgy are called isola-
tionists, enemics of the country. What
they want is only this, that there shail
not be discrimination on account of
religion or caste. They should be
treated equally, so far as the scheduled
castes are concerned. If other States
and areas are considered on a linguis-
tic and cultural basis, then North:
India should 0 be considered. [f
considerations of defence and unity of
India are brought in, they have ah-.
solutely no objection. Let some test
be applied, and it should be equal.

When you said that the demand for
Punjabi-speaking province was anti-
national, I was surprised to read it,
because you could make a similar de-
mand two or three years ago and that
could be national, and it is my ill-
luck that when I bring it, it is consider-
ed in a different manner, though I.
havg no wrong intentions, no u'terior
motive. 1 am a citizen of India,
an Indian first and last, and I want to.
shed my last drop of blood also if some
contingency arises. Then, my appeal
is that I should not be misunderstood,
rather, I should not be misrepresented
deliberately and runsciously simply tos
deny the same thing that is being asked
by others,

Shri R. K. Chaudhuri (Gauhati): I.
want, first of all, to deal with a sub-
ject which is uppermost in my mind,
and that is with reference to the report
of the Finance Commission. I am
very much gratified to see that Assam
which has been hitherto both under
the British rule as well as under the
Indian rule considered as the Cinderal-
la of ‘India, has, after all, been able to-
get something to hide her nakedness.
Assam has not been placed in a posi-
tion where she might think of getting
perfumed hair oil or lipstick, but still
she has got something under the
Finance Commission’s report for which:
I wish to pay my tribute to the
Finance Commission as well as to the:
Chairman of that Commission who-
happened to be one of our colleagues
till very recently.

But then if you look at this report
from a really impartial point of view,
if you gpmpare it with the position
of other 'States in India, you will have-
to admit that we have really not
gained much. The additional amount:
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which we have got under this Finance
Commissiop will be hardly sufficient to
‘wipe away the deficit which we have
in the Provincial budget. Last year,
the deficit was to the tune of about

Rs. 3 crores, and this additional

getting will

amoynt which we are
§ clear off that

hardly be enough to
deficit.

‘Then, what is still more galling from
our point of view is that we have not
been credited with any shave of the
petrol excise duty, and no substitute
has been given to us for that. The
hon. Members of the House will be
surprised to learn that in Assam
where this petrol is produced, the
mother earth of which is being em-
bowelled every year, there we have
to pay for a gatlon of petrol at the
rate of Rs. 3/2 per gallon, whereas
here in Delhi whichr does not produce
a drop of petrol, you get petrol at
the rate of Rs. 2/11 or so. Look at
the disparily in the price. Look
at the partiality of the thing.

Dr. Lanka Sundaram: So near and
and so far!

Shri R. K. Chaudhuri: I think that
injustice against which we had com-
plained for nearly 25 years has not
yet received any marked hearing from
any quarter. And when I find that
the Finance Commission is absolutely
silent on this point, I am inclined to
exclaim—when I remember my hon.
friend Shri X. C. Neogy, I am inclined
to think—*"You too Brutus!” He also
‘has neglected Assam in this important
respect. I believe it is never too late
to mend, and 1 think the Ciovernment
-can still ask the Finance Commission
to consider this specific point along
with other specific points that may
arise in the other parts of the coun-
try, and make their recommendations
in this behalf. That, as I said, will en-
:able the Cinderalla to put on a brighter
garb in the near future.

Now some reference has been made
‘by the President in his Address to
tea, It will not be surprising for the
House to know that tea forms the
main backbone of the economy in our
State. With the closure of tea
gardens, the enlire economiec structure
of Assam will be shaken. I am afraid
the hon, Members of this House who
.come from northern India particular-
ly, are absolutely indifferent' to the
interests of tea. They labour under
a prejudice against consumption of
“tea, a prejudice which should have
been overcome by this {ime. But, if
they will be so pleased to look at the
whole question from this point of
view, namely that there are 13 lakhs
-of labouring population in the tea
states of Assam—in these 13 lakhs
"0t one native of Assam is included.
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Not one Assamese you wil] find
amongst these 13 lakhs 'of labourers
in the tea plantations. They
ar2 mainly from the Santal Par-
ganas, Bihar, Orissa and Madras,
though there may be a spinkling from
the other States of India. So, when
1 respectfully request my hon. friends
in this House who do not either be-
long to Assam or io Bengal, to have
a more sympathetic view of the tea.
estates, I do so with this clear idea
that in helping Assam and the tea in-
dustry, they will be helping them-
selves. They will help their teeming
millions of labourers. As the ' hon.
Minister of Labour stated the other
day, about 60 tea gardens have been
closed. and about 46.000. 1abourers
have been rendered horncless and with-
out any income. Is it possible for the
Government of Assam to provide for
this teeming population of labourers
in Assam? Is there any occupation in
Assam in which they can be provided
for ar engaged. in order to enable them
to get their living.

My hon friends here waxed eloquent
on the condition of the poor labourers.
But do they for a moment think of
these labourers in Assam. whose fate
is intimately bound up with the fate
of the tea gardens? The proprictors
of the tea gardens, who are intelli-
gent people, and who have other busi-
nesses, will find their living somehow’
or other, but what is to be done ahout
these labourers? Immediately we are
concerned only with about 46.000
labourers, but their number is swel-
ling day by day, and there is nn other
enterprise in Assam, which can pro-
vide ermployment for them. I am
ashamed to admit that my hon. friends
here will be surprised to learn that
in the State of Assam, there is not a
single textile mill. In the State of
Assam, there is not a single jute wnill.
There is not a single factory which i
worth mentioning at all. How are you
then going to provide for these la-
bourers? Is it not a matter for your
concern? Is it not a matter for the
concern of this House? (Interrup-
tion). My hon. friend comes from
Madras. and he thinks more of hnis
coflee than of tea. But he does not
think at the same time of the fate of
the labourers who have been affected.
Whether it is coffee or tea, the fate
of the labourers is mixed with that
position. Thergfore I would request
the hon. Minister of Commearce and In-
dustry, the hon. Minister of Labour
and also the hon. Minister of Finance
to take this aspect of the matter into
serlous consideration, namely that the
sum of Rs. 25 lakhs which has been
placed at the disposal of the Govern-
ment of Assam will not in the least
go towards the solution of the problem.
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We are facing now a great diffi-
culty, a great risk of the entire lubour

pulation being thrown into the em-
ggace of the Communists. If they be-
come Communigls, lock, stogk and
barrel, then the praise willi not be due
to the communists, but the disgrace
will be due to us. I do not belittle
the steps which the Government have
taken. I do not holittle the earnestness
with which the Government has pro-
ceeded to solve this problem But I
bemoan the lot of the State, and 1
bemoan the condition of these labour-
ers, which is miserably staring in our
eyes,

Next I turn to the reference which
was made to the Five Year Plan. The
authors of the Plan, I think, will ex-
press great regret, when 1 point out
to them that in the whol2 Plan. the
only provision that has been made for
Assam is for a hydro-electric plant.
That is the only thing which has been
mentioned. There is nothing else
that has been given for the State of
Assam. We do not want multitude
of tractors. We do not waut a Da-
modar Valley Corporation, or a Hira-
kud project or anything like that. Our
wants are very simple. We want that
an embankment should be made, that
what is known as a ‘Mathari’ should
be built. That does not cost much.
And yet there is no provisinn for that
in the whole Plan. We are being
floond every year. The entire ciop
is damaged sometimes in a particular
year, and we become helpless, and
we have to look at the heaven. and
look to the mercy of the rest of India,
to save us from .famine and starva-
tion. Hon. Members will be surpris-
ed to learn that during the war, Assam
had plenty of foodgrairs. Assam not
only suﬂplied foodgrains for the vast
army which was located there during
the war, but even up till 1950, had been
supplying rise to Bengal and some
rice also to Madras. But what is the
position now? The present position
is one of deficit. Although it may not
be officially admitted. still the nresent
position is one of deficit. Yet, if a
little effort is made, if some conside-
ration is shown, if a comnaratively
emall sum of money is ailotted to
Assam, not the crores and hundreds
of crores of rupees which are allotted
to the different provinces of India,
Assam would be able, in a few years,
to feed at least the neighbouring pro-
vinces withr rice. But alas! In spite
of the sympathy of which we hear and
in spite of the pains that nave been
taken to prepare this Plan, still, in
this Plan Assam has bean glven no
place for development. That is really a
matter of great regret. I do not say

is in any sense of carping criticism,
and I do not wish to say anything
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which would give a handle to my-
friends in the Opposition, to cudgel
my Government. But I soy that it
is not on account of any indifference,
or neglect or want aof sympathy that
the State has been treated in this way,
but because of ignorance of some -
people. and of the ignorance of some -
people who ought to have known
better.

As I have stated once before when
I read out an extract from a book
‘The Citizen of India’.—it was a tlext-
book in the old entrance examination
days, and I wonder whether there is
anybody who is as old a3 myseif. who
would have read that textbook—if
one finger gets rotten, then the whole
body will suffer. This particular
passage ought to be brought home to
our Government now. If Assam is
neglected, if Assam becomes a rotten
finger, then the entire body of India
will be affected +t <ome time or nther.
And in this matter of the neglect of -
Assam. I think the Onposition as well
as Government are in unanimity.

An Hon, Member: How will that be-
possible?

Shri R. K. Chaudhuri: Berause not
a word of sympathy I have heard from
these Benches. I say ir this matter,
they are practically unanimous. (In- -
terruption). Nine months ago—and
nine months is a critical period so
far as a human being is ccncerned—
the President Zave us an Address,
and my hon. friends in the Oppcsition
also addressed this House. But I am
really struck by the difference in the
tone of the speeches made by the Op-
position this time. I really admire the
spirit of my hon, friend. Mr. Nambiar,
and the constructive attitude he edop-
ted. He has no longer the pitch of
the firebrand which he used {9 be in
the last session. I feel. and every-
body in this House ought to feel, as
they see the achievements of the Gov-
ernment—even though they do not
express it openly, they feel in the
heart of hearts—that really our Gov-
ernment has made good progress. I
still hope—I may be considered cpti-
mistic—but I hope that a«fier another
9 months when they will be discussing
the President’s Address, wisdom will

dawn upon them (Interruption) and

they will find a lot of things in which
they can with a clear conscience ex-
press in this House.

Shri 8. 8. More (Sholapur): We
join the Congress!

Shri R. K. Chaudhuri: T must admit
that I as well as many Members of -
my party have felt largely depressed'
on account of the recitals on Jammu
and Kashmir in this House, which-.
were made by two redoubtable friends, ..
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Mr. Chatterjee and Dr. Mukerjee.
‘Those of us who belong to the Con-
gress and those among us who belong
to the Opposition have alwgys set our
face against repression of any kind.
We do not wanl repression in our
. country. The Nehru Government
.does not want to rule India by any-
thing like repression. I had before
.me a book called “Satyagraha without,
Truth”. When I heard the speech
_yesterday of Mr. Chatterjee, I read
that book again, and I found that if
-one/tentlr of what has been stated in
that pamphlet was true, there was
really reason for taking strong mea-
.rsures. I was listening attentively to the
.speeches which were made on the
.subject and I was rather relieved to
. find that the justification for the reci-
tals in the pamphlet could not be very
much denied. I did not hear as I
.anxiously listened to the speeches any
~.serious contradiction of the statcments,
-of the racitals of facts, which were
made in this pamphlet. Of course
one must concede that this is a propa-
.~ganda book, but still when propaganda
is not met by counter-propaganda, the
- propaganda which is made in the
pamphlet gains the heart of ecvery-
" body.

So I say whatever that may be, I
‘give credit to the sugeestion, the cons-
“‘tructive suggestion, which my friend,
Mr. Chatterjee. made yesterday in
aorder to solve this problem. That
constructive suggestion, which I heart-

ily accept. is that our Prime Minister
should call both the parties together
and try to bring about a solution.
Kashmir is one of the brightest jewels
of India, territorially as well as reli-
giously. It was at one time said to be
~‘the heaven on earth—Bhooswarg. We
do not want to lose Kashmir. We do
--not want to be separated from Kash-
‘mir under any circumstances. If my
“'hon. friend. the Prime Minister. the
“friend of India, will only accept the
suggestion which was nade and if
‘he will invite both the parties, I am
- sure peace will be restored in Jammu
-and Kashmir and the whole question
- will be satisfactorily solved.

That has been done before and that
may be done again. This is my feith,
"that if this cannot be done by Pandit
Jawaharlal Nehxu, there is nobody in
~the world who will be able to do it.
(Interruption). Yes, nobody will be able
to do it. You know more of Pandit
Nehru than I do. You must admit
this, that if he cannot do this, then
:inobody else will be able to do it.

Dr. Lanka Sundaram: He wants

~nine tells, Sir.
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Mr. Chairman: Mgulana Masoudi.
Sahib.
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Dr. 8. P. Mookerjec: That is not

part of the Constitution: Then that
is all right.

A5 Wiy 1 popaas Tl

8w S pey IV ol b
(€ T VR P TVOR IV ¥ % J O
bwléuw' SRR FUERERTING 1y 39
S e K ol Wl &S e
o =g add 8y el e
5 Sl gl S shaue oS
nl 4> JL"""’ Rdawmy g N S
yplake  aRaly S gReyhe oS | e
&5 & opide S o 8y gl yaileyd
-6y gy ocoes '—QJ"‘"@'L‘
ik Pl § gUugdls & LS o3
e o &GSy 2 g
clagh § _loa] @by Reloc 1g - &
Y -a dap Kyl WSl oo
R0y yaadS o5 k¢ -2 Dpalae]
T R R P
S eyl pasS oS pl S
YRR RN PR T WY
&l ger oyl S ol K



409 Motion on Address

e S pb o Stell &

Uty 12 eop gl AU S gyale

ol gt S = ol X 5 - 8

-gx_(.‘.',i

o W 3 Yy Us

astr = okl o & Ly gyl el
olxe & B FRe g Wl ol o
bxsl 2 gl & Ugs logy oluxsl
JF JPC QI RV PR

K- opreetS gl cllsgs pgd

S bk & e g ofen olS
S a o dele Lol gae o
2P H @ & b Jepa ]
2 Do ot e 7 2

R & 20

BTN qRo ot weroff : aft wE
H g0 YT e oT forer Ao ;
g ey -u\b ﬁ:v._s"""“"" U”ﬁ
Ut Uyl e Wy e e

P & Ula e ey 58 k)

P R R Rt U L e
kgl S S - WSyt gyl
5ol o e IS e
ot 6 9o S Lyt &alihe 5y AL S
S esS gl g2 W ap 4
2 U pylae - a0 2y S S
- A% '#0 o e b J

Mr. Debufy-Spea;e} Order. order.
tI..et)there be no cross talks. (Interrup-
ion,

There are 0 nany other occations
when these can be gone into in greater
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detail; Alreadv the hon. Member has.
taken nearly 55 minutes. . -
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(Englzsh transtutum ‘'of the above
” speech) !

Maulana Masudi ‘(Jammu  and
Kashmir): Mr. Chairman, today is
the fourth day of the debate on the
Motion of Thankg for the address
delivered by, the, President in the
joint-sitting  of the two Houses of .
Parliament. In this connection many
things have been discussed at great
length. I would not touch thuse
points, I would like to say something

about the problem of Kashmir, to
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which I have the privilege of belong-
ing. Certain doubts and misgivings
unrelated to facts are likely to be
created in the minds of a large num-
ber of M. Ps. on account of the spee-
ches of two hon. Members parti-
cularly who blew hot and cold in the
same breath yesterday and today. But,
before I reply to the points raised by
the two hon. Members in regard to
the agitation in Jamrau and the Kash-
mir problem, I would, Sir, through yom,
like to draw the attention of the House
to the background of the Kashmir
question. The background of the
Kashmir question is international, not
only because of the fact that this ques-
tion has been pending in the highest
international Council of the world for
the last flve years, but also because
the Kashmir question has for the last
one or two months gained a new im-
portance. In the eyes of the two power
blocs, which are now making pre-
parations for the third World War
and are trying to rope in as many
countries as possible in their respective
blocs, Kashmir has extraordinary
importance, Last two months have
witnessed the inclusion of a new werd—
MEDO—in the encyclopaedia of the
world. Medo or Middle East Defence
Organization is being formed and
ground is being prepared especially
for the inclusion of Egypt and Iran in
it. Those concessiong which a year
ago were not regarded even as worth
looking at, are being readily oftered
to them. The problem of Sudan end
Suez - on account of which, a short
time ago, the blood of Egyptians was
shed and British troops occupied the
Suez Canal Zone, as a conquering
army would occupy a newly-conquer-
ed country, is being solved in the
twinkling of an eye and all the de-
mands of Gen. Naguib are being con-
ceded. Dr. Mossadeq is also being
humoured with no less vigour. But
it is for roping In Pakistan in MEDO
that the greatest efforts are being
made. Can this fact be hidden from
your view that “Pakistan vlus Kach-
mir” or “Pakistan minus Kashmir”
has the same value in M N ¢ 4
Kashmir ig not in Pakistan, will its
inclusion in MEDO be as necessary
and valuable ag when it is? It !s a
fundamental question and it oro-
vides the international background to
the Kashmir problem. I would re-
quest every Member of the House to
keep this thing in view while consider-
ing thig problem.

One should also not lose sight of
the fact that the people, who have a
large say in voting en and deciding
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the Kashmir question before the-
U.N.O. are those who are greatly in-
terested in MEDO and the Inclusion.
of Pakistan in MEDO. In their view,
Kashmir has strategic importance. The
common people believe that IKashmir
has importance because of its orchards,.
lakes, rivers, streams, pleasant climate
and high mountains, but in the eyes.
of MEDO, it is ditierent. For MEDO
Kashmir is important because -the
borders in Asia of China, Afghanis--
tan, Pakistan, India and Tibet meet
there, This importance of Kashmir-
should not be lost sight of and it
should be borne in mind that it would
have extraordinary importance 1n
Asia in the coming war.- This ig a.
place, which can be converted into.
its strongest base and stronghold by
any of the two parties occupying it.
and which capnot be easily attacked
from without. Four guns installed.
on four mountaing can protect the
whole of the valley and the aircraft
having their base there ran exercise-
full control over any part of Asia.
One should bear in mind that over
Kashmir our struggle Is not only
against Pakistan, but against those
people also who believe that Pakistan
is an easy prey for inclusion in this.
or the other hloc. But India, on the
other hand is a hard nut to crack.

So much, Sir, for the international.
background. There is another back-
ground to it and that is the Indo--
Pakistan background. In view of cer-
tain things which have happened now
and in view of certain past com-~
mitments and not on the grounds.
of reality, the claims of India and
Pakistan over Kashmir are consider-
ed equal., We, Kashmiris, do not con-
cede this. We regard only India’s.
claim as right and deny the claim of"
Pakistan and are not prepared to ac-
cept it. But we have to face the fact
that for the final solution of the Kash«
mir problem, our voice can be:
conveyed to' the international sphere
through you only and we cannot raise:
our voice sepsrately. In any case,
Kashmir is a State over whirh bcth
Pakistan and India have a claim and’
it ig a fact that it was on account of"
somebody’s laxity, negligence, lack of-
comprehension and if I may be per-
mitted to say so. on account of lack of
wisdom. that the accession of Jammu
and Kashmir State to India did not
take place at the proper time and
Pakistan was given the o>pportunity
to launch a savage attack on Kash«
mir when it failed to win popular
vote to grab it. That is why the ac-
cession tvok place and was Implement-
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ed In very critical and helpless circum-
stances. Afterwards the Indian Army
gave a fight to the invaders, but this
fight was only half-completed, The 1e-
sult ig that nearly one-third of the
State as regards area and a little less
than one-fourth of the State as re-
gardg population is still under the oc-
cupation of the invaderg and is cut
off from the rest of the State and
from us. In spite of our claim that
Kashmir belongs to India and is part
and parcel of India, a part of it is
held by the aggressor and this is be-
ing tolerated. We do not know when
will this blot on®thig part of India
which is there on account of the oc-
cupation of the aggressor, be remov-
ed. It should also be borne in mind
that for the iast four years. sirnce
cease-fire, the Government on this
side and the Government cn the other
side have entered into dozens of
agreements and have made dozens of
announcements, that fighting would
not be resumed and that the will of
the people would be ascertained be-
fore coming to a decision, This fact
must be kept in view.

Theve ig a third background to this
problem and that is the “Indo-Kashmir
background”. 1 feel pained to say so,
because Kashmir is a part of India.
These words should be used with res-
pect to two different countries, but
to convey my meaning and to des-
cribe the thing, an unlettered person
like me cannot find apter words.
Therefore I would request you to let
me use this phrase. What is the Indo-
Kashmir background? It is the constl-
tutional relationship between Kashmir
and the Centre and till the fate of the
State is flnally decided thig relation-
ship is based on three *things. The
first thing is the Instrument of Ac-
cession of 26th October, 1947 accord-
ing to which the three subjects of
Defence, Foreign Affairs and Com-
municationg were entrusted to the
Centre and in which the rlause was
added that the final ratification of the
accession shall be obtained from the
people there when the conditions re-
turn to normal,

The secwnd relationship which sub-
sists between Jammu and Kashmir
and the Centre is based on Article
370 of the Constitution of India.
Under this Article the Constituent
Assembly of India decided after
prolonged deliberations that except-
ing the three subjects which,
through the Instrument of  Ac-
cession were entrusted to the Centre,
the Indian Constitution would not
apply to Jammu and Kashmir. All
other measures excluding these three,
shall be enforced by the decision of
the Constituent Assembly of Jammu
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and Kashmir and by nobody else.
Along with this, under this Article,
Jammu and Kashmir has not only been
given the right to form its own Consti-
tuent Assembly, but it has also been
conceded that the Constitution to be
enforced in Jammu and Kashmir shall
only be framed by the Constituent As-~
sembly of Jammu and Kashmir.

This is the second basis of the re-
lsattigaship between the Centre and the
ate.

The third basis is the arrangement,
called by some as an agreement also,
which was made flve or six months
back in July 1952. This arrangement
was made between Jammu and Kash-
mir and the Centre and it was debat~
ed upon and approved by this hon.
House, Afterwards this arrangement
was lflaced before the Constituent As-
sembly of Jammu and Kashmir, which
approved it word for word.

Sir, these are the relationships tet-
ween Jammu and Kashmir State and
India. The Government, Constituent
Assembly and all other insiitutions of
Jammu and Kashmir are working on
this basis.

Keeping in view the background of
Jammu and Kashmir in the interna-
tional sphere, in the Indu-Pakistan
sphere and in the Indo-Kashmir sphere,
one may ask how the support for this
agitation, about which so much hue and
cry ig being raised and which has been
extolled to the skies yesterday and
today by two very experienced and
learned Members of this House, can fit
in with these relationships, because
both the hon. Members have said
that the demand of the people who
are carrying on the agitation should
be adjusted somehow and that they
should be placated. But until you
know what their demand lIs, you can-
not reply. I will tell you what their
demand is. The literature published
and the announcements and speeches
made by them are before you., The
Parishad people have not even touche-
ed upon the things mentioned in the
lengthy statementg which have bcen
or are being made here. I admit that
the demand put forth by them is not
their own demand and it ig not the
same which they used to put forth
previously, Their new demand took
shape when, six mounths ago, our
friend Dr. Shyama Prasad Mookerjee
got a resolution passed by the Work-
ing Committee of the Jan Sangh which
in effect said: *“The Indian Constitue
tion, in itg entirety and word for word,
should be enforced in Jammu and
Kashmir, otherwise Jammu and
Ladakh should be given the right to
choose whatever path they like for
themselves.” I am glad to learn
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today that Dr. Mookerjee has given up
this demand., He has stated that he
has withdrawp it.  He has, of course,
come back to the right path, but duye
to a wrong step taken, a step which
he himself considers wrong, a mis-
chief has been done, as a result of
which my Parishad friends who fol-
low his lead have been extremely
misled. Setting aside all other things
they have put forth but one demand.
that either the wholp Constitutiof -
should be enforced ‘ in ihe Sfate or
Jammu should be cut off and separat-
ed from Kashmir. All their slogans’
like “One Constitution, one President
and one Flag” etc., and demands for
this kind of rule or that, are kased
the one demand that either the
whole Constitution should be enforced
there or Jammu should be separated
from Kashmir, Today, Dr. Mooker-
Jee states that .he has washed his
hands of it. Of course, he has done
80 because he wag standing on .the
shore, but he should also try to bring
those people back whom he entrusted
to the waves after seating them in
& boat, so that they should salso be in
a positio, to consider the matter dis-
passionately and make some amends
for the mistakes so far committed by
them and for the injury they have
caused by their ill-advised agitation to
their own interests and ‘'the interests -
of the country. He stated during the
last Session and also in this Session
that he had no hand in that agitation.
But he also said that he was prepar-
ed to support them. This is a strange .
proposition. On the one hand. he"
says that he is prepared ‘to gb all-out
in their support, but on the other he
says that he has no hand in it. I
would submit to Dr. Movkerjee that he
Is responsible for all this but he can
retrieve the situation he has spoiled.

[MR. DEPUTY-SPEAKER in ‘the Chair]

In his speecheg here and outside he
has repeatedly accused Pandit Nechru
and Sheikh Abdullah of letting the
question of prestige come ‘th thelr way.
I am an admirer of D?. MooRerjee’s
eminence and experience. but I can-
not understand his remark that
prestige sfands in the way of Sheilth
Abdullah and Pandit Nehru. The
fact ig that it ig not a question of
restige but' of principle. 1f, at the
snstance of an agitator they enforce’
the whole of the Constitution and set
aside the decisions made by this
Parliament they would ribt be dcis-
charging their responsibilities honest-
ly. If they accept the second demand
of hig associates that Jammu and
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Kashmir should also be vivisected’
like India, they would be forsaking
all those principles for which they
have been fighting all their lives. Dr.
Mookerjee js not prepared to let Jamynu,
be separated from Kashmir,: althqugh
six months ago, he was prepared for
it, , It ig clear, therefore that so far
Sheikh Abdullah and Jawaharlal are
concerned, it is not § question of
prestige for them, On the contrary,
it might be the other way round and
the question of prestige might be in
Dr. Mokerjee’s way, because while he
openly says and admits that the
Parishad movement is misguided and
that the events in Jammu are likely
to harm  India and benefit the epemy,
and cause a set-back in Indo-Pakistan
relationg and in international
sphere, he is, not prepared to with-
draw the agitation, which he can do
by just throwing a hint. It can be
judged in whose way the question of
prestige is a hindrance. .He ha

repeatedly stated that there should’
not be any consideration of prestige
in national affairs., He should realize
that such considerationg weigh not
with Jawaharlal and Sheikh Abdullah,
but with Jan Sangh and the Maha-.
sabha. Just as he has taken courage
to say that the activities of Praja
Parishad are injurious to national in-
terests, similarly he should. declare
that its agitation is ill-advised and it
should be given up. If there are any.
other things which do not involve any
compromise with principles, nobody

can..refuse to negotiate on- them. ‘We
are bound by the decision of our
Constjtuent Assembly and Parliament,.
by Article 370 and the lnstrument of.
Accession. In these circumstances, can
he suggest to those, whom he and this
hon. House have entrusted with the
Government .of India and Kashmir
to come to a settlement with those
people in Jammu who demand that
Article 870 of the Indian Constitution
should be rescinded, probably just be-
cause they have been misled at his
instance. We respect and honour
those people and sympathize with

them ‘in difficulties;, but could he
suggest as to what extent a

compromise could be made with

the principle. Amongst other things,

he made the objection as to

why those things were not applied

which had already been agreed upon

between the Centré and the State.

So far as I know, he may not think

it advisable to put these things be-

fore the platform and thé‘gallery and

confess a fact. Tt 1s a fact.however.
All the develonments that took place"
after July, 1952 are before him in

detail and nothing is hidden from him.
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He stressedly said that nobody in-
vited or heard the Praija Parishad.
May I ask Doctor Sahib if it is not a
fact that Yuvraj Karan Singh Ji, with
the consent of Pt. Jawaharlal and
Maulana Azad and with the advice of
Sheikh Abdullah, invited the Presi-
dent of the Praja Parishad and some
of his friends when the State and the
Central Government had decided to
depose . the Maharaja and appojnt him
(Yuvaraj) the Sadar-i-Riyasat. He
placed the matters before them and
had also a discussion. He consulted
them, in several other things, and in
spite of all these facilities he (Doctor
S. P. Mookerjee) says that the Praja
Parishad was never consulted, I
would like to bring home to him that
either the facts and incidents are con-
cealed from him, or the things go
against him, and, subsequently, he
never wants to express them to us.
Whatever is suitable to him, is a fact
for him, and whatever, goes against
him, that he 'does not ‘want to under-
stand, nor would like to see nor know.

I agree with Doctor Mookerjee that
Jammu and Kashmir are one and
should remain one. And so long as
these two are together, we see in
them a strong part of India, These
two, if kept' separate, would be very
dangerous and if kepg together would
discharge their duty happily; but
could I ask him as to who divided it
into parts.

. He has been told that by the forma-
tion of a certain district a Muslim
pocket would be formed and by the
formation of ‘some other Tehsil or
Thana a Hindu pocket would crop up.
Sir, I would - respectfully subinit that
all these are mere tales angd stories,
based on unreality. The fact is that
consequent upon a portion of our land
being occupied by the enemy and the
Cease-Fire Line being drawn, the posi-
tion. changed and it so happened that
the Tehsil which was one. unit pre-
viously was divided intp two: a por-
tion of it was occupied by the enemy
and the other one was occupied by us.
In this way some villages of a Tehsil
fell to our lot while the other villages
of the same Tehsil were taken by the
enemy, What could we do in such a
state of affairs? We would certainl
.not make a Tehsil or a district wit{
one village, So, this very thing hap-
pened from Jammu to Gilgit, and we
had to make some changes for the
new set-up. We had to merge some
villages into Baramulla and Srinagar,
and, likewise, had to make a district
by merging Poonch, and Rajouri into
Jammu, Province.  Yes, we followed
one thing, no doubt: the part of Jammu
was merged into Jammu and that of
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Kashmir into Kashmir, and not the
other way round,

Now, that some parts are with Mus-

" lim majority and  ’'some with Hindu-

majority? Does hé know the basig of
it? Doctor Sahib should know the en-
tire province had Muslim majority
and there were the same types of
pockets in every direction, which were
inhabited by Muslims and Hindus
alike, But a force had its way
through, and about that our hon.
Chatterg’ee said yesterday that it
would be a “big joke” to name the
Praja Parishadites as communalists.
He enttghasized the word “big” and
said at naming the Praja ‘Pari-
shadites ag communalists was a big
joke. May be, it may be so; I do not
want to pick up a quarrel with him
but this can only be possible if the con-
notation given to the words ‘Nationa-
list' and ‘Communalist’ for the last 100
years, is now changed, Anyway, ac-
cording to Mr. Chatteriee this
‘Natiqnalist Party’ erazed, murdered
and killed 5 lakhs of Musalmans—nay,
but for this fact, I would like to say
human beings who inhabited Jammu
District, Kathua District, Udhampur
Tehsil, Ram Nagar Tehsil and Reasi
Tehsil, and after putting an end to
them, these people created such a
harrasgment that the remaining Musal-
mans fled towards Pakistan, and in
this way a Hindu pocket was formed.
This happened in 1947. Thig is a fact
and you also know that R.S.S. was res-
ponsible for creating these troubles.
But did he express this bitter fact to
his companions also. Prem Nath—-I
know him personally and -do hold him
in esteem, and about whom he had
praises, true or untrue that I need not
tell you—was the organizer of R.S.S.
at that time. And, he should know
what an organizer means. Mr, Chat-
terjee and I do agree that it must
have been a hell for those five lakhs
of Muslims to leave their native places
and go into the enemy-held areas. He
agrees to all these things, and even
after agreement he gets annoyed with
us for the fact that we do not call
that party a nationalist party. What
should we do?. Well, we say then that
we are sQrry for our own understand-
ing; and us stop the quarrel there.
But the fact remains a fact, You may
place a wrong thing before others and
say. that Sheikh Abdullah is a bad
man, he calls Prem Nath a communa-
list, and says that he is the man whe
got two and a half lakhs of Reople
harrassed and evicted from -their
native places and got some thoysands
amongst them mugdered, gqt their
mothers and sisters molested :and did
all the ravages that could jhe done:
got houses burnt, lives finished and all
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such allied things. Properties were
looted and lives were killed, and still
he says that such things do not matter.
He says all these things and suggests
to me that I should not call him a
communalist, All right. I would not
call him a communalist, as I do not
want to take up a quarrel for a mere,
word. There have been great person-
alities with high and sublime thoughts
even amongst communalists; but I am
not even prepared to call him a com-
munalist whose history has nothing
to show byt inurder, fratricide, injus-
t‘}ces and cruelties. Why should I use
Communalist” for such people when
the word can be better and superbly
used for.very good people.

Only some months back I read a
speech delivered by him in some Jan
Sangh meeting. Mahasabha and Mus-
lim League were 80 proud of the word
Communalist”. They were proud to
call themselves ‘Communalists’, but
how is it that the word has lost its
place in their usage now. These, how-
ever, were the reasons f{o have given
.I:Turth to Hindu and Muslim pockets in
ammu,

Sir, Dr. Mookerijee said that thexs
were some other problemus other than
the application of Constitution. I sub-
mitted to him that those were twn dif-
ferent questions and two difterent de-
mands, viz., the first one was of the
Constitution and the other one was of
the division, These are . fundamental
matters and this House aione, neither
Pt, Jawaharlal Nehru ror Sheikh Ab-
dullah, can make any changes in the
first one; and then nobody would like
to approve of the second one, as we
had very bitter consequences when we
previously agreed to have division, I
do not want to dilate apcn the conse-
qQuences that wou'ld foliow the Division
of Jammu and Kashmir ncr do l
want to ignore the appareut fact {hat
the slogans of division are deceitful
Ladakh, too, is enumeraled in this
very category as if crores of people
were living there, Sir, I may bring it
{o your notice that Lsdaxh was a
mere district in pre-paid days and the
total number of inhabitanis in its
t{xree Tehsils was abiu’ twp lakhs.
They were scattered on hundred of
miles. and. unluckily, ane and a quar-
ter lakhs of those people towards Gil-
glt side are now under the aggressors.
Out of the remaining 80 thoyusand. ah-
out 45 thousands are Muslims occupy-
ing one portion and the remsnining 32
thousand are Buddhists occupying an-
other portion. The distance between
these two portions can be covered in
16 days, and a man wishing to travel
from one portion to the other shall

have to go either by mule, or on foot
for about 16 days. Aanother thing; out
of the 35,000 Buddhists on this side
we have about five thousand Muslims
and about three thousand Christians.

They make very big announcements
and publish brilliant headlines about
this place and say tbat Ladaith should
be a separate province—indepenaent,
self-determined and what not, I would
add it for his information that when
the Praja Parishad agitation started.
Mr. Kushak Bakola the accredited
Leader of the people of Lidakh made
a wide announcemeut that wec were
not .at all entitled to demani the se-
paration of Ladakh. His statement ran
as follows: -

“ Ladakh is a part of Kashmir so
long as the latter remains a part of
India.” Whatever be the position,
Ladakh is not a non-Muslim province.
Similar is the case witnh Jammu. The
fact is that till parti'ion the popula-
tion of Muslims there was 12 lakis
out of a total populaticn of eighlcen
to nineteen lakhs, Does 1t nuyw mean
that their rights vould get changed for
the mere incidence that they were
pushed off towards Sialkot during the
days of disturbances. This is an area
for the recovery of which both of us
stand agreed, most of us, in fact. No
matter, others may not uller Lthis
truth, but Mr. Mookerjee and Masuodi
if both will raise the voice that no rest
be taken until the area is recovered.
There are 8 lakh: of Musalmans in
that area and we have t¢ det them
back: and what happens then to the
idea that Jammu is a Hindu province.
Is it not a quag mire for these poor
Parishadites?

Things are misrepresenied and a lot
of injustice is being done to these poor
creatures in the name o; this commu-
nal agitation. It is snid that so much
loss was incurred in thiz agitation: so
many lives were lost, so many people
were killed and so on. 1 do believe Dr,
Mookerjee as a colleague of mine and
he, too, should believe my wurds.
Both of us are the members of this
House. (Sir, I believe him through you
and he, too, should believe me through
you,) Sir, I stand to convince you
here in the House that we are cqual-
ly shocked i it is one murder or,
may be, so many murders, but the
number of the murdered is only
eleven, not more. You also know
that the information recelved from
the agitators is not based on any
authority, while he sald that he
doubted even the Government Tre-
ports; but let me say that Government
reports, whatever they be, are based
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on some authority. Certainly. the
“Government can be questioned for the
truth or untruth in their reports, but
~how will you ascertain truth from the
.reportg received. I will tell yvou what
is happening at ptresent, Only a week
ago the Pratap published a news with
.its headline running over four columns
in which it said: “‘My sword will re-
main out of its sheath until 1t cuts the
:number of Dogra heads equal to thcse
Muslim heads cut by Hindug in 1947
...... ' says Sheikh Abdullah.” It also
said: “Bakshi Ghulam Mohar’mpnd
‘Says: ‘I wil] skin off those people just
in the same way as Maharaja Gulab
Singh did in his days.'” 8Sir, I would
like to know if Dr. Mookerjee read
‘these news.

An Hon. Member: Which news-

~paper?

Maulana Masuodi: Daily Pratap—
the representative mouth organ of Jan-
Sangh. The numbher is dated Sunday:
8th February. The complaints are
made to us that Dr. Mookerjee . said
there was no civil liberty. Sir, if there
were no civil liberty, could Pandit
Prem Nath and his companions make
the speeches the repetitions of which
make our heads hang in shame. What
-else do they mean by civil liberty?
"They take out processions, hold mneet-
ings and declare openly that they
-would suck the blood of Sheikh Abdul-
lah, What else do you call civil
liberty? You say why the entry into
the State of such papers is banned?
‘Doeg civil liberty mean that news-
papers should publish white les?
You may be able to put up with such
-newspapers, but Sheikh Abdullah is
.a poor man living in a small cottage
.and he cannot put up with this havoc
+in the name of civil liberty.

And so he is compelled to close his
-doors to these. He himself said, and
rightly said, that Dogra race ig a
warriors’ race, a martial race, a brave
race. Right! But if somebody from
thig side wantg to excite those Dogras
.against Sheikh Abdullah, should he
not close his doors to him then. What
a wonder! A poor man, unable (v face
the brunt of civil liberty is ot even
permitted to close the doors from out-
-side for sitting comfortably inside.
He said that they had a love for
*Sheikh Abdullah, Kashmir and every-
thing belonging to Kashmir. But, Sir,
could I ask Doctor Sahib if that very
feeling of love was manifested by him
-while taking out a Jan Sangh proces-
sion from Connaught Place, New Delhi
to Kashmir Emporium, some five or
six days ago, in which abuses were
.8showered on Sheikh Mohd, Abdullah
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and Bakshi Ghulam Mohammad, and
the newg about which were flashed
boldly by Pakistan Press. The Dawn
wrote the leading article entitled
‘Sheikh Abdullah the Doomed'. That
was the title of the editorial, and not
of a news item. Dr. Sahib complain-
ed that we insulted them many a
time. I would like to tell him that he
is entitled to make a complaint if any
abuses or harsh words are used for
him. He is an elderly man and we
would, therefore, request him to tell
us which words meant praises and
which meant abuses; but I would like
to ask him if all. those demonstrations
held and speeches made in connection
with his election in Delhi were pro-
per and decent.

Dr. §. P, Mookerjce:
livered speethes,

Maulana Masuodi: Did the slogans
in those procvessions say something in
our praise? Yes, I had forgotton to
congratulate you and now I do so for
the seat you have won, but I would
like to tell you, Doctor Sahib, that
the seat was achieved on the ashes
of the Praja Parishad.

You also de-

Mr. Deputy-Speaker: Tell me.

Maulana Masuodi: Sir, through you
I would like to tell Dr. Mookerjee that
he should be grateful to us for the
seat won by Jan Sangh., That was
won on the ashes of our Praja Pari-
shad brethren who dropped down
dead. Demonstration was  held,
slogans were raised and some votes
were pocketed for which he was so
proud to say that those were the
weapons,

Dr, S. P, Mookerjee:
in your hands.

Maulana Masuodi: If this is the
way, the democracy, or the pro-
gramme with which you are to lead
India; the Indian people will have to
judge you and your ways. These
days very much stress is laid on the
point that the agitation in Jammu is
being nourished by the circumstances
of the public there as those are the
troubles that have got to be faced by
traders and businessmen of that place.

Some Hon. Member: He has already
taken one hour.

Weapons are

Mr. Depnty-Speaker: He is taking
the Congress time.
Maulana Masuodi: I am about to

finish. Sir, through you I want to
express to the House and to Dr. S8ahib
that the biggest trade and business
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route connecting Jammu and KXashmir
to world outside before partition was
via Baramulla-Rawalpindi. Second one
was ‘o Sinkiang-Ladakh té Srimagar.
Third route was via Abbotabad-Muzaf-
farabad to Kashmir, fourth route was
via. Jhelum to Mirpur and Puonch.
There was another- route carrying us
to Rajouri via Bhimber near Gujrat.
Yet there was another route from Sial-
kot to Jammu. Ihese routes covered
the' in-coming and out-going goods, end
out of these only ahout 25 per cent.
goods came in or went out via Jammu.
The other routes gave an outlet to
goods manufactured in Kashmir. The
present situation ereuted during the
post-raild period closed all the routes
excepting that of Janimu. To tell you
the truth, all the routes were cloted,
and that we constructed a new route,
i.e.,, via Pathankot to Jammu and to
other parts of the State. Jammu is
the only narrow inlet through which
all the goods from India come into
Kashmir and are distributed; and this
very passage enables us to send gouds
from Kashmir to India. Be it Ladakh,
Rajouri, Poonch or some other part of
the State, the sole passage is vie
Jammu. Even if you take it for gran-
ted for a little whilg that all the goods
coming into Kashmir from outside
have run short, I would like ‘o ask
you why Jammu cries so much, no
matter other parts make a cry to this
effect. Jammu is the only place which
is benefited most these days. No
other part feels jealous of it'from this
viewpoint.  But even after so much
benefit if the cries are raised for some
political ends, you should be prepar-
ed to face facts. The position is that
Jammu is the most vital point; be it
Rawalpindi, Jhelum, Sialkot or any
other place, i.e., the only route via
Jammu remains with us now. How do
you think Jammu has an o-casion to
make any complaint in this respect?

Mr. Deputy-Speaker: Presumably,
the hon. Member has got much to say,
but he has taken up sufficient time al-
ready.

Maulana Masuodi: In spite of all
this a Committee has been appointed
to consider first' the affairs of Jammu
and their troubles. Businessmen are
often handicapped’ by the control.
‘There are several branches of this con-
trol. It covers all the things from the
“rent of a hpuse or a shop to any smal-
lest thing. This Committee will consi-
der all those things and give its own
-Mecision. Sir, there are .the conditions
which through you I have been zble to
put forth before the 1Touse in surh a
shogl span ot time.
b . ’ AN

ey
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Sir, I wank to submit a word more.
There are many issues, yet the impor-
tant one of those js the main one re-
gurding the accession. Many people:
say that all these slogans will not trou-
ble the people of Jammu -if they are
convinced that Jammu * and Kashmir
State will accede to India. \And 1 am
sure they will be ‘convinced. Sir, you

© can convince a man either on the basis

of past history or by the present affairs.
Regarding the future, no sage or seer
can tell you what is to come. What
makes them fear today in regard to
this accession? Accession is the funda-
mental question. Which department is,
surrendered to the Centre and which
one is retained by the State is imma-
terial. Accession ‘is nothing but a
name given to the determination of
the people, the decision of a nationa-
lity. And, have a look at the back-
ground of the national decision. Re-
view the twenty-year old prlitics of
Jammu and Kashmir. You will find
that the political background has al-
ways been Congressite and not of the
League. From the very start Jammu
and Kashmir State never approved of’
the approach of League, and public as.
well as the National Conference al-
ways opposed the demand of the
League. I may confess that this very
background united us with India.
when the enemy was at our doors and.
when all the avenues were open to us:
It was, therefore, we did mnot join
hands with Pakistan. Thousands of.
tribesmen knocked at our doors and
-compelled us to join Pakistan. What
kept us aloof? All through these five
years, whenever any meeting or con-
ference was held, our nation repeated
the decision: We are Indians and want

. to be with India. Not so much only.

You can peruse the annual proceed-
ings of Jammu and Kashmir National
Conference as also their demands in
their conventions. All the big motions.
and resolutions passed Ly the nation
as a whole are open to you. Yes,
something more. What was there in:
the election manifesto of Jammu and
Kashmir Assembly which his follow-
ers-and our Praja Parishadite breth-
ren were not prepared to approve? It
was nothing but accession to India. 1
challenge the Praja Parishad and
other people who doubt our inten-
tions. Do not they know that our elec-
tion mgnifesto asked only those peo-
ple to exercise their power to vote
who supported our move in acceding
to India; though, unfortunately no
other party but Praja Parishad oppos-
ed the National Conference on that
occasion. That may.have been a mis-
fortune; yet that was the oppartunity
whken our nation gave its decision.
And gow it is ‘said.that if ans’dtuent
Assembly passed a resolution. that
~y > B -
o * w RN
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Kashmir acceded to Tndia that would
convince them. I would like to tell
Doctor Sahib if that ‘vould be their
last condition, and if it is so, lJet them
rest assured that that resolution also
was pa

Dr. S. P. Mookerjee: That isnot the
point. Your word should frrm pert of
tl:eh Constitution, Then that is all
right.

Maulana Masuodi: Certainly, Doctor
Sahib. Only on the 17th of November
last the Constituent Assembly passed
a Statute, which ran thus: “The head
of this State, i.e., Sadar-i-Riyasat will
be the person who qualifies as a can-
didate, is elected by the Legislative
Assembly, and is approved by the
Rashtrapati of India; and he shall have
to remain for five years on this_post
subject to the approval of the Presi-
dent.” Does it not mean that Kash-
mir has acceded to India? Is it not the
decision of the Constituent Assembly
of Kashmir? This is a Statute; and
forms the very first section of the
book. I once again say that this has
been passed as a Statute by the Con-
stituent Assembly of Jammu and
Kashmir, which says that the Sadar-i-
Riyasat will occupy the puvst on the ap-
proval of the President of India. What
more i3 left to doubt, Doctor Sahib?

Sir, Trust and distrust are the two
things reigning supreme in this world.
There are no two opinions: trust begets
trust and distrust begcts distrust. Do
trust Sheikh Abdullah and Kashmiris.
This is the history of the accession, as
I have placed before you. Even if you
think that this,does not need any at-
tention, do trust and watch. .

. Dr. S. P._ Mookerjee: Do trust even
after sticks and bullets are showered
on peuvple in Jammu,

Maulana Masuodi: Yes, Sir, stick
rules everywhere, But I never heard
you cry when it was used in Rejas-
than. I never heard you cry so much
-as you.did in case of XKashmir when-
ever such things happened. There is
“something black at the bottom, it ap-
pears.

" Mr. Deputy-Speaker: ‘Order. order.
Let there be no cross talks. (Interrup-
tion). There are so many other occa-
sions when these can be gone into in
gréater detail, Already the hon. Mem-
Bék has tdken nearly 55 minutes

adr T Gt F Ly .
At
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Maulana Masuodi: Sir, I am much.
thankful to you for giving me so much.
time. In the end, I would like to ap--
peal to the House “that the principle
be not ignored and the background.
of Kashmir question be studied in the-
aspects, such. as international affairs,
Indo-Pakistan affairs.and the Indo-
Kashmir affairs themselves. This should;
not happen so.that on one side the
Parliament hands over something by
way of a weapon into the hands of
Sheikh Abdullah and Praja Parishad.
takes it back on the other. Such a.
procedure will not be respectable for

- India, Indian Parliament or the coun--

try as a whole.

Sir, with these words I support the-
motion of thanks for the Fresidential:
Address.

Shrimati Renu Chakravartty
(Basirhat): We have had speeches of"
endurance tests in length and I hope:
that this House will bear with me at.
this late hour. It is unfortunate that
at a time when in our country hun-
dreds and thousands of people are
suffering for want of food, I could not
only speak on the food situation dur-
ing the debate on the Presidential Ad-
dress, because many points have been.
raised in the course of this debate:
which it is necessary for me to ans-
wer. I will not waste any time in ans-
wering the hon. nominated Member
who spoke before me, because I feel
that it will be difficult for him to.
follow what I will say. Since the time
the national movement was on he-
was nowhere near us. He was far and.
far away with the British and it is.
their voice that he has reiterated here
today. However, I will confine my
remarks to the statements...... (inter-
Tuptions).

Mr. Deputy-Speaker: Order, order.
8hri Velayudhan: Is it over, Sir?
Mr. Deputy-Speal;er: No.

Shrimati Renu Chakravartty: Now
that the House is in a sobre mood, I
think I can continue. I will relegate
my remarks to the Indian Plan which
the hon. lady Member who is on the
U.N.O. on behalf of India spoke on,
over here. A few years ago we read
a gtatement or a report saying that
she had said in America that it was
the country of her adoption. But I did
not think her adoption had gone so
far that she was also talking in the
language of the adopted country’s big-
wigs. -She talked of “iron curtain
Countries” and “satellites of Russia”.
It was certainly not the voice of ne-
utrality. Anyway, coming to the ques-

o
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tion of the argument which she put
forward about the Indian Plan, the
entire plea about its sincerity was that
“it was a bona fide attempt to bring the
two conflicting points of view toge-
ther.” I should like to ask, did we
during the course of our national mo-
vement over iry and bring Abysinia |
.and Italy together, did we bring Franco,
Spain and Republican Spain together,
did we bring right and wrong toge-
ther, those who are fighting for liber-
ty and those who are aggressors to-
gether? It is on that basis that I will
-criticise what she has said. She has
said that we stuck to principles while
others abandoned them. Let us see
how we stuck to the principles which
‘we ourselves enunciated during the
national movement. What were those
principles? Those principles were that
we stood solidly by all those who
fight for freedom and for their inde-
pendence. We stood by the demand to
settle conflicts wherever they brcak
out. We demanded that all outstand-
ing disputes were to be settled by
peaceful means; we demanded that
imperialism should quit Asia. If that
was 50, has our foreign policy
stuck to those principles? Let us
Judge it from those standards, not
from any other standard. If the Soviet
Union and China had insisted on hav-
ing the Prisoner of War issue settled
first one could have understood some
hesitancy on our part. The Soviet
Union and China have categorically
stated ‘let there be a status quo of the
Prisoner of War issue, come cn, stop
war,” The Prisoner of War issue is to
be relegated for future discussion.
Does that go against our national
tradition? Does a hearty support of
that stand irrespective of all that has
gone before, enhance our prestige or
Jower it? Does it stop human suffer-
ing or does it increase it? 1Is it the
way qQf peace or is it the way of war?
It is this very simple question that I
put before this House. Mrs. Pandit,—I

am sorry she is not here,—was very °

confident that India’s prestige was
very high. Let us see: what that pres-
tige is, and what it has led to. To our
eternal shame, when Gen. Eisenhower
was addressing the American Con-
gress he justified his support to Chi-
ang by citing the Indian Resolution.
“This is what he said:

“They (Chinese communists)
have recently joined with Soviet
Russia in rejecting the armistice
" proposals sponsored in the United
Nations by the Government of
India. This proposal has been ac-
.cepted by the United States and
53 other nations.”
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Consequently, he said there was no
logic or sense in preventing Chiang
from raiding the main land. To incul-
pate India further he explained he
was therefore issuing instructions to
the Seventh Fleet to withdraw. That
is what the Indian Plan has led to. It
has given a direct handle to Eisen-
hower’s policy of setting the whole
world aflame with war,

Now, not only did we not stand by
all the traditions of our national rmo-
vement, but I would also present to
this House how it was that the Indian
Plan was made acceptable to America—

that was a point on which Mrs.
Pandit was very silent, There
were certain amendments which

were proposed firstly by Eden and
then they were further amended and
only then they were acceptable to
America. We are told that they were
very minor amendments. We do not
accept that point. These amendments
were of a very ‘basic character. The
Indian Plan had proposed that the
final issue of the Prisoners of War
was dependent’ upon the Political
Conference. But amendments were
made by Eden and Acheson whereby
the US. dominated United Nations,
which is a party to the conflict, was to
be the final arbiter of the P.O.W. issue.
Naturally it cannot be and could
not be accepted by Soviet Union or
by China. That point was completely
left out of the speech of Mrs. Pandit
and therefore she naturally gave a
distorted picture. 1 do not say anyth-
ing further upon this point. The only
point to be emphasised is whether
the Indian Plan has properly carried
out the principles which we enunciat-
ed at the time of the national move-
ment, whether it has actually put
first thing first, whether it has actual-
ly helped the ways of peace or whe-
ther it has actually helped towards
the further intensification and spread-
ing of war.

7 P.M.

About the Jammu and Xashmir
question, I would like to say just a
few words. There are certainly many
genuine grievances of the people such
as the unemployment problem, the
problem of the Dagra Rajputs who
were part of the Roja’s Army and
who are today unemployed, and also
the problem of the agrarian land re-
form which is not being implemented
in the right manner but is being im-
plemented in a bureaucratic manner.
These genuine grievances are being
utilised by reactionaries for reaction-
ary ends. The Praja Parishad agita-
tion is camouflaged reaction. On this
issue, the stand of my Party has been
made clear, and I reiterate it. The
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.aim of that movement is the return of
the Maharaja, whatever may have
been said to the contrary in this
House this morning. It is the abandon-
ment of the land reforms. Dr. Mooker-
jee was prepared to accept the land
reform. He was prepared to accept
that the Maharaja would not be bro-
ught back again. 1f that be so, why
does he not fight for a change in the
relevant clauses and Articles of the
Indian Constitution? I have never
.heard him say anything on this point.
It is quite clear that what he stands
for is not certainly what he spoke this
morning. This movement for complete
integration, as they call it, is therefore
a camouflage movement. It is a coun-
ter-revolutionary movement. But at
the same time, we feel that the way to
.deal with it is not by bullets or by
repression. The way to break the
back of that movement is to pursue
the land reforms more energetically
.and give those people who are de-
manding food and employment a
chance  to earn their living, which
they so badly need. If you use bullets,
it will only mean playing into the
“hands of the reactionaries. It is neces-
sary that we should bring those who
.are now under preventive detention to
open trial. Let there be an open trial
and let the people concerned be told
for what acts they are now undergo-
ing punishment. Let the democratic
forces which do not want the game of
the reactionaries to succeed be given
a chance. The Government must see
that the grievances of the pceople are
removed; that the landlords are cur-
bed; and that the Maharaja is not al-
lowed to incite the Dogras. So, what
is required is the rallying of the peo-
ple and the isolation of the reaction-
ary communal leaders.

Then, I would just like to say a few
-words about the serious international
.situation. The imperialists are trying
to divide Kashmir and make it a base
for their war operations. The Praja
Parishad people are playing into the
hands of these imperialists. They say
that they want to save Jammu and
Kashmir from Pakistan. Actually,
however, they are giving Jammu and
Kashmir to Pakistan. Pakistan is to-
day being made the base of the MEDO
operations. The imperialists are try-
ing to win her over and utilise her in
favour of the Anglo-Americans. I
would just like to say a word about a
subject. about which not a word has
been said. Prolonged talks have been
going on in the United Nations, and
this has given a handle to the reac-
‘tionaries. These prolonged talks, the
‘uncertainties attendant wupon them
and the tension that follows—all these
‘have given a handle to the reactiona-
vies. Therefore, we from our Party
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would demand the withdrawal of the
Kashmir issue from the U.N.O. Let us
take the question and try to settle it
between India and Pakistan settling
this with all the other outstanding
problems. Let there be no third party,
utilising our differences—both exter-
nal and internal—for their own enda.

Then, I come to the question of
food. The President has said that there
is a steady improvement in the food
situation. I wish there were so. This
is a dangerous under-statement, espe-
cially at a time when hundreds of
thousands of people are unable to get
their food. A very peculiar and new
situation—I would not say new—but
a very serious situation has arisen, in
which we find that although there is
a reserve of food, hundreds and thou-
sands of people are unable o buy it.
This food reserve has been built upon
the hunger of the people and upon the
loss of the purchasing power of the
people. This point has not been men-
tioned at all in the President’s Speech.
How do we prove this factor of loss of
purchasing power? You go to the ra-
tion shops and see. The offtake has
decreased. People want food, but they
are unaple fo buy it. We have seen
that the demand for cheap grains has
increased.

Today in various parts of the coun-
try people cannot buy rice or wheat
at the price at which it is sold. They
are, therefore, demanding millets or
milo because they are cheaper in price
not because they like it but because
they have not got the purchasing po-
wer.

When we see the land transfers that
are taking place, we see the growing
impoverishment and pauperisation of
the peasantry. In my constituency in
Sunderbans in 1950 jn Hasnabad sub-
registry office there were land sales
amounting to 4,900; in 1951 there
were 8,000 and from April to Septem-
ber 1952, in six months, there were
6,000 sales already. If we calculate on
the basis of two bighas for each land
transfer, a minimum total of 28,000
bighas have been transferred in the
last three years. I can quote more in-
stances. But there is no time for it.

In the background of this loss of
purchasing power of the people we
have to look to the question of the
high prices. We are told that prices
have come down, But when we look
at the prices, we have to realise that
it is not the fair prices that we have
to take into consideration, but the
black market prices. It is said prices
have fallen; everything s O.K. and
we are going along the path of para-
dise. At a time when people have lost
their purchasing power, when unem-
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ployment has increased, when we find
that except at'a very féw placés the
price of rice and wheat have not fal-
len beyond the fair price, then we re-
alise that we are in a very serious

tuation, On the top of all that we
find that fair price shops are being
closed down on the plea that the off-
take is less. We are told that prices
outside are less than in the fair price
shops. Sir, it may be so in one or twb
places. But these are seasonal chah-
ges. We also know that certain profi-
teers conspire to lower the prices be-
low that of the fair price; then when
the -fair price shops are closed. prices
again shoot up. I will give you an in-
teresting example of one Babu Khan
of Hyderabad. He is a big sugar dea-
ler. He got about 40 lakhs as loan
from the Industrial Finance Corpora-
tion—I speak subject to correction: if
I am wrong.] shall stand corrected.
When sugar was being sold at Rs.
1/4/0, he started selling it at Rs.
1/2/0. Government sold out its stocks
to him and then he started selling
sugar at Rs. 1/6/-. Now that is the
way one discredits the fair price shops
and when one comes to the conclusion
that there is no necessity for fair price
shops, and when the fair price shops
are no more there, profiteers have
their opportunity and prices shoot up.
These are some of the great difficul-
ties of the people.

v

I will not go into the details of how
prices shoot up. We know tirat on the
floor of the House in the Madras Le-
gislature this has been admitted. It
has been admitted that in Madras pri-
ces have shot up in Tanjore, from Rs.
11/8 to Rs. 27/-. The same has hap-
pened in delta area Godavari and
Kistna. The same is the case in re-
gard to my own province of Bengal.
I heard the hon. the Food Minister say
that things are very bright in West
Bengal, because there was a bumper
crop. I would like to say here and
now that especially in regard to the
two major districts of Midnapur and
24-Parganas not one word has been
uttered about the pests which have
destroyefl a huge part.of the bumper
crop. In the course of my tour. I
found that where the Government
calculation of the yield was six
maunds per bigha, the actual yield
was not more than three maunds. I
found in bigha after bigha where there
was not even one maund of rice
which had been produced. In this
situation in Bengal the levy sysiem
fs being put into operation, This levy
eystem is supposed only to take rice
from' those whé have ‘thirty bighas of
land and more. But we 'ffnd- that when

- M . A ) oy .
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the levy is actually' made, inore and
more is being taken from the small
holders of land. .In one purticular
lace, in Bailari of Rameshwarpur
nion those who had small holdings
of 30, bighas were levied 33 maunds.
One of the biggest landlords who had
1,100 bighas was asked only for 100 °
maunds. I can give the House so many
examples. ’

This method of taking all the sur-
plus riee, which according to the logic

‘of Mr. Kidwai is to play in the riar-

ket and to keep - the price down, is not
going to be s0. What are poor people
going to do? Today when the harvest
is in already, there are thousands and
thousands of. peeple who cannot find
foéd; they have not the wherewithal
to buy. What will happen? Already
prices have started shooting up.

It is in these circumstances that the
President says ‘that the situation is
improving, We are afraid that this
complacency is going to lead us to
very great disaster and therefore we
are apprehensiye of it.

. ‘ g R BT

With these few words I close and I
‘g;ank you for the opportunity given

me.

Shri N. P. Damodaran (Tellicherry):
The  President’s speech is blissfully
vague ‘about the reorganisation of
States on linguistic basis. No as-
surance has been given, and no time-
limit fixed for the early realisation of
such States. The Address does not
even indicate any possible steps that
the Government contemplate to take
for constituting States on a linguistic:
basis, except in regard to Andhra, al-
though the people in other linguistic
areas also have expressed their desire
to be constituted into separate linguis-
tic- States. Even Andhra ig not going
to be a full-fledged linguistic State, as
long as large Telugu-speaking areas of
Hyderabad State are not going t~ be
included in the proposed Andhra
State. Our Prime Minister is very
reluctant to dislodge the Nizam of
Hyderabad from his position ag Raj-
pramukh, Who in India wants the
Nizam of Hyderabad to be thie Raj-
pramukh of that State? It ig only
perhaps the Nizam himself, and nour
Prime Minister who want the Nizam
of Hyderabad to remain in position
as the Rajpramukh of that State, What
is there to prevent the Nizam of
Hyderabad marching the wmay the
Yuvaraja and the Rajpramukh of
Kashmir marched, except our Prime
Minister’s weakness for iwo gentlemen,
the Nizam of Hyderabad ' ard Sheikh

3
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Mohammad Abdullah of Kashmix? The
Prime Minister and” our Government
have got one code of conduct with re-
gard to Hyderabad and another code
of - conduct with regard..to Kashmir.
The Prime Minister has of late been
saying, both inside this House and out-
side, that the disintegration of Hydera-
bad into 4tg natural linguistic com{o-
nents will - upset the: balance in the
South. I am unable to understand
what batance in the South is going to

be upset by the disintegration of.
Hyderabad, except perhaps the balance:

amd equilibrium of that unwanted insti-/
tution of the Rajpramukh, that is, the
Nizam. I feel that the greatest danger
to the equilibrium and balange in the
South ig the retention of the Nizam of
Hyderabad as the Rajpramukh and the
non-dismemberment of Hyderabad
State into itg three natural and lin-
guistic components. The CGovernment
and the Congress have put the demand
for linguistic States in.,'cqld ‘storage.
Old promises have been lorZotten and
are occasionally remembered, cnly to
be reminded of their breaches. The
Hyderabad Congress gives us an op-
portunity. to look into the working:of
the Congress mind. .

The official resolution on linguistic
provinces wants us to wait til} the pro-
posed Andhra ‘State . gets stabilised.
The conditions pre-requisite for the
stabilisation of Andhra as a State:are
denied to that. Only portions of the
Madras State, that is the Telugu-speak-
Ing area of the Madras State are go-
ing to be constituted into an Andhra

State. The Telugu-speaking &reas of:

Hyderabad are quite out of the picture.

The stabilisation of Andhra can only -

be problematic. ‘as long as the 2ntire
Telugu-spenking areas in:India:do not
come within #s ambit. Any calcula-
tion based on the workability of the
State can only be due to the partial
nature of its constitution. Hence, the
working of the Andhra State cannot
be a fair index or standard to the
constitution of other linguistic States.
Furthermore, the right of nther linguis-

tic areas cannot be withheld owing to-

the formation of the Andhra State.
Rather it “~"should be. accentuated.
Otherwise, the same soirit of revolt
that spread out in Andhra may rreate
restive conditions :elsewhere. In this
context I remember the venecrable
Maulana Abul Kalam Azad adminis-
tering a threat to the advorates of
linguistic States at ‘the recent Hydcra-
bad Congress session. 1t réminds one
of the land and language of the grand
Moghul, but in a free ahd Hemocratic
India. Maulana Azad's tnreat at
Hvderabad only strikes a discordant
note. Almost as g challenge to the
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Maulana Saheb, the political atmos-
phere in the land is surcharged with
the demand for linguistic Staleg as is
evident from the various amendmeénts
moved to the motion ©f thanks to the
President’s Address. [t is increasingly
becoming obvious that those who speak
against the linguistic States are held
in high favour and esteem by the
powers that are. It has almost  be-
come a bait for high offices both in
the Government and in the Congress:
hierarchy. It is equally true thit ar-:
dent advocates of linguistic States, if
found among Congressmen, are
systematically being dislodged. Sur-
prisingly enough, Kerala which had
not to its credit a single member on
the Congress Working Committee so
far all through’its struggle for free-
dom when towering leadecs like
Kelappan and Abdur Rahman fought
envious battles for the national free-
dom, could now have two puny mem-
bers there, whose only brilliunt claim
to that seat of honour Is their chronic
ggptc;sitlon to the formation of linguistic

ates, -

Mr. Deputy-Speaker: Is the hon.
Member criticising the Government
policy ar the Congréss Party?

Shri N. P. Damodaran: The Con-
gress Party ig in power. Tharefore, 1
think I am right. .

Now, much had been made out to
show that the formation of linguistic
States is a process of balkanisation.
Nothing is more perverse. On the
contrary, the real unification of India
can be achieved only if linguistic
States are formed. None of the States
will be affected adversely by a rational
redistribution of the country, Ag a
matter of fact, the States in India came
into being through the vagaries of their
peried of conquest and subjection by
the British imperialists. Their perpe-
tuation would only indicate a deter-
mination to continue' ‘he mistake.
Now, the demand for linguistic States
is only a demand for the readjustment
of the existing hnundavies of the States
and is not fragmentation. The eflect
is only rational unification.

Mr. Deputy-Speaker: The hon. Mem-
betr is occasionally referring tn his
notes. o

Shri N. P. Damodaran: I 111ay repeat
that the process is not fragmentation or

balkanisation but effective uniilcation.

It the Malayalam speaking arcas of

Madrag State are added on to the

existing State of Travancore-Cochin

and an Aikya Kerala carved out, it

can only mean unification and not

fragmentation,
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Shri Nambiar:
pramukh.

Not with a Raj-

Shri N. P. Damodaran: Again if the
Kannada speaking areas of Madras,
Bombay and Hyderabad are added on
to Mysore State and a Karnatac State
formed, it again means only unifica-
tion and not fragmentation. Similar
is the.case with Maharashtra. If the
Marathi' speaking areas of Bombay,
Hyderabad and Madhya Pradesh are

added on and constituted into a State,

that would only mean unification and
not fragmentation. The bogey that
the demand for linguistic States is a
demand for the balkanisation of India.
raised by the opponents of linguistic
States cannot be taken scriously by
anybody. United Kerala is the birth-
right of the Malayalee and the Malaya-
lees will never rest until tkey have
achieved it. I would earnestly re-
quest the Government to do the thing
with grace, I hope that before the
explosive conditions that we saw in
Andhra are repeated in every place,
the Government will see rcasop and
concede the reasonable demand of the
people,

Mr. Deputy-Speaker: The hon. Mem-
ber will have to close. I want to call
one more hon. Member.

Shri N. P. Damodaran: T would
like to say one word: there is no men-
tion of foreign pockets in India. The
President has not mentioned anything
about the existence of foreign pockets
in India, We have waited too lung.
We are all aware of the hardships of
the people in these foreign pockets.
In the present international situation
we cannot tolerate the existence of
foreign pockets in India which under-
mine national safety and security.
Again, not a word of sympathy has
been expressed towards the suffering
Indians in Ceylon. That also .is a
drawback in the President’s Address.
The Indian nationals in Ceylon are not
allowed to have their citizenship
rights. Even their ration is denied
They are not allowed to send their
hard-earned mopey to their kith and
kin in India. All these things find no
sympathetic reference in the Presi-
dent’s Address. There has been no
instance in history of a neighbouring
‘State being so cruel and hard to the
citizens of a friendly State. It is al-
most incredible that small Ceylon
should take hammer againit lndia.

Shri Velayudhan: I think I am the
Tlast spesker (Some Hon. Members.
Today.) on the President’s Address
4rom this bloc, from this side of the

17 FEBRUARY 1933

by the President 436

House. (An Hon. Member: Inde-
pendent bloc.)

Shri Nambiar: Which bloc?
Shri Velayudhan: My own bloe.

Mr. Deputy-Speaker: The hon. Mem~
ber is sitling in a bloc,

Shri Velayudhan: I was trying to
understand the various ypoints raised
in this House during this four days'
debate on the Presidential Address and.
I was waiting for an opportunity to-
speak a little earlier, a day before.
But, you were only gracicus enough to
give me a few minutes’ time, and that
at the fag end of this debate.

Mr. Deputy-Speaker: The hon.
Member will have an npportunity to
reply to every one of the points rais-
ed. . '

Shri Velayudhan: I had certain
})articular pointg to be mentioned here
n the course of my speech; I shall
now only confine myself to one or
two, That is the position,

I very carefully followed the speeches
from the Communist benches as well
as from the other side. Let me Arst
of all refer to the speech of the Com-
munist Lady Member who spoke im-
mediately before me. She was re-
ferring to certain things which, I
must say, amused me and amused me-
a lot, She was telling that the Con-
gress Lady Member Mrs. Vijaya
Lakshmi Pandit who spoke the other
day was the adopted daughter of the
United States. But, let me ask the
illustrious Communist Lady Member
whether she is herself. knowingly or
unknowingly, the adopted daughter ol
some other country, perhaps Sovist
Russia or China. Let me say that I
do not want the daughters of India
to be adopted by any other country. 1
want them to be adopted by their own
brothers and sisters here, That ig my
point of view which I wish to place:
before the House.

The leader of the Communist party,
Mr. Mukerjee was speaking about the
foreign policy which our Prime
Minister is following for the last
four or five years. He said that he-
could not see any reality there. But
was his speech able to give . any-
reality on the foreign rolicy of his
party. It was not only unrealistic-
but had an element of tutoring which
perhaps belongs to anpther foreign-
agency. I have been following very:
cautiously the foreign policy being
pioleted by the Prime Minister.

I have expressed in this House as
well as in the Provisional Parllament.
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not once but several times, that I
upheld the foreign pclicy followed
by the Prime Minister cent. per cent.
I have never said anything against the
foreign policy of the Prime Minister.
It ig a realistic policy, and I do not
thinit that anybody who has got the
security of Indla at heart can follow
any other policy other than the one
that the Prime Minister is following.
Look at the map of the world from
the Middle East up to Hong Kong,
and then we can see how far our
Prime Minister is correct in following
this non-alignment policy. The best
policy for this nation in this confused
international political situation is a
policy which will not leave India in
the hands of any outsider. The main
criterion in judging the Prime Minis-
ter’s policy should be whether the
enlightened self-interest of India is
best served by it, We might have
displeased the Russians. We are not
perhaps liked by our friends the
Chinese. We might not be liked by
the US.A, or the English even. That
does not mean that our foreign policy
ig a barren one. At any rate, we are
following an open, a straightforward
policy today. Has the U.S.A. come
out, in spite of the Republican regime,
with a positive statement that it will
follow a _particular type of foreign
pollcy? Has the Soviet Union come
out In the same way and said: “We
will follow only this policy”? No. We
follow a certain policy in our interna-
tional relations because it is right, we
have so far upheld our self-respact.
We have been able to plough through
successfully in the fleld of international
Power Politics.

What is the’ actual position of the
countries in Asia today? They want
more time for stabilisation, for build-
ing up their independence. Even our
freedom is only four yearg old. Take
the case of our sister countrieg like
Burma, Indonesia, Philippines and
Egypt which is in the Middle Fast
area. If a war breaks out today and
if any of these countries join any bloc,
certainly their independence will he
lost for ever. This is the crux of the
policy of our Prime Minister. This
point will have to be realised and op-
preciated not only by this Parliament,
but by the Parliaments of most of the
nations in Asia. The other day. we
have seen in the press that the Egyp-
tian Foreign Minister hns sent an ap-
preciation of our foreign policy in the
Middle East area. In the same way,
we have helped other countries also.
The foreign policy of'a nation cannot
be built up within a day. How many
centuries has Britain been following
a foreign policy, but today she isg in
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a confused state. In the same way, in.
U.S.A. there is not much dilterence
between Democratg and Republicans.
in their foreign policy. Yet nobody
can say what policy they will follow
tomorrow. We do not want to su]r-
port war., We want peace. This
stand is interpreted by the critics as
an idealistic approach and then for
lack of reality. But even from the an-
gle of political diplomacy in the self’
interest of the Nation which may be
said as sheer opportunism the foreign
policy of our Prime Minister is the
soundest one as it is aimed at the
continuance of our independence, for
building up and stabilising Asian.
nations, not giving way to the
foreigner, either for the white man
or the Russian or to any other coun--
try. Why are we always advising
our Chinese friends: “We stand with
you. We want that you should get a
place in the United Nations”? It s
not because we want China not to
join with the Commumst bloc, not
because we are afraid of communism,
but because we are afraid that if
Americans once again land on the
Chinese mainland not on}iy the Chinese
independence but the independence of
Asia as a whole wnuld be endangered
again. This is the real fear of our
Prime Minister. Any sensible think-
ing Indian should have this fear. That
is the reason why I say that the Prime
Minister’s Policy is a realistic one.

Another point I would like to touch
upon is the question of linguistic pro-
vinces. which my hon friend raised.
I was at no time an admirer of these
linguistic provinces. I opposed it all.
along, and I wrote a thesis about it in
1946 or 1947,

Shri Nambiar: Thesis?

Shri Velayudhan: Yes. I have
written a thesis about the linguistic
provinces. The hon. Member evident-
ly does not know what a thesis is. In
1947 when the Constituent Assembly
wag meeting I wrote the thesis, and
I submitted it to my wife. I sub-
mitted it to the Constituent Assembly.
1 laboured over thig thesis for about
two or three months, and I felt that
the formation of linguistic provinces
was a great danger and a great re-
actionary move which will result in
bringing the caste system back into
the country in a ferocioug form. If
India is divided into linguistic States,
the old Hindu caste system would
rise agaln in a gigantic manner. It
would also bring in communalism to
oppress the weaker sections in the
country. What about the Andhra
State? 1 have got nothing z2gainst the

o ,
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.Andhra People. But whenever 1 go
‘to 'Madras or any other Andhra city.
‘the people who are¢ Andhras say ‘We
had once Vijayanagarem Empire znd
Andhras were the rulecrs of that big
State, we want again to be our rulers.
Is that a progressive move? Many
other areas ©lso are demanding
linguistic  States.
same is the ecry, T know my hon:
friends from the South may not ap-
‘preciate. my views on this question.
‘But I feel that Kerala is a geographi-
cally compact unit, well-knit and well-
organised area. Therefore there is noth-
ing wrong in having a compact ad-
‘ministrative unit 'in that area includ-
ing the district of Malabar. It ig not
@ linguistic State at all. .

Shri Nambiar: Then what is it?

Shri Velayudhan: It is a State.
So, this tendency o? linguistic States
4s very dangerous, Anybody who
tolerates this tendency for linguistic
provinces in the country and en-
<courages the movement for their . for-
mation would ‘be doing the greatest
‘harm to the unity of India. I am
certain we would have to feel sorry
‘that we have endangered the unity
-0of the country if the country Iis
‘bifurcated on the basis of Jlanguage.
Let us build a united India for cur
‘future generations. I have a solution.
‘India should be divided into very
‘smaller units for administrafive pur-
poses,

I want to speak a word about com-
‘munaliem, about which a lot hag beea
spoken here in this House, I was
wondering why this Kashmir agita-
‘tion was strongly voited in the
"Parliament. We have read about the
:agitation in the papers. and we have
Yeard some speecheg outside as well.
I was wondering whether Pandit
Jawaharlal Nehru and Sheikh Abdullah
were going to throw away Kashmir
to Pakistan. 1Is it because of that,
that there is an agitation from this
side, from the Jan Sangh and the
Praja Parishad, on thig question? A
-degree of integration has taken place,
:and further integration will take
place again. I do not think that
‘there {s any Indian here in this coun-
‘gry, who is willing to give up Kashmir
wither to Pakistan or to any . other
«country. We' are all ready and eager
Yo keep Kashmir with ourselves, and
we have given a pledge to the people
-of Kashmir that we will keep Kashmir
‘in our country. We are going to keep
'the Kashmir people with us. There-
‘@ore this misguided agitation today,
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is nothing but one of reactionary
character. What 1is the historical
background of Kashmir? For about
200 years, who were fhe rulers of
Kashmir? The minority Hindug were
the rulers, But now who are the
rulers? Of course, the popular rulers
there today are the Muslims. The
ruling classes are slowly disappearing.
Therefore the whole agitation today
against Sheikh Abdullah’s regime there
and Pandit Nehru’s regime here is an
agitation in favour of that old ruling
class in favour of that deceased
class, in favour of that reactionary
class which still holds some influence
in Jammu-Kashmir area. That s
why, they get the support from India
also from similar reactionaries. They
are just reactionary Hindu com-
munalists, and communalism of an
brand is a dangeroug thing, There is
no point in merely saying com-
munalism should be eradicated. Un-
less we root out Caste System, which
covers the present  structure of
society in India, I do not think we can
root out communalism. Gandhiji
tried to erase it, but he was not given
the chance to work for it even for a
year,

I do not think there are any ele-
ments of Democracy in the Hindu so-
cial structure. Any Hindu in his blood
is a casteist. That is why when the
Prime Minister says that we want to
stand for Democracy and we do not
like communalism, people are interpret-
ing that he is now going into the hands
of Muslims. Dr, Khare, the Hindu Maha-
sabha leader, the other day said that
Maulana Azad is ruling India. I was
very sorry when I heard it. Who are
the Muslims here in India? I feel they
are a potential force for democracy in
India. I do not want to take the Mus-
lims away from India. They are a de-
mocratic force to the suppressed mil-
lions, to the untouchables of India. I
had my association with Muslim
friends, I had my association with
Christian friends. I had my association
with Hindu friends also, the highest
among them. Somehow or other I feel
that in the book of Hindu Society
there is no trace of democratic feel-
ing. Therefore, I always feel that the
Muslims in India can make a great
contribution to a Democratic social
structure in the country, just like the
untouchables, the exploited classes-in
India, who will contribute the might-
fest force for a democratic set-up in
the country. If anybody opposes the
present democratic attempt of the
Prime Minister of India, he is doing
a great disservice to democracy.
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Shri Nmbigl: I spe.

Shri Velayndhan: By doing that
they are- only .fhviting ‘fascism in
. India. I.do not think there is any diff-
' erence ; hetween the. Comimunists and
the Communalists. The Communists are
the most communal elements in India.
I have come out of the Communist
group. My  State people know the
whole “history. In the recent elections
we all supported them and they have
come out -triumghant there.. But what
about the recent Municipal elections?

. - Shri Nambiar: Is that a new thesis?

Shri Velayudhan: Why? Because they
are communalists, they showed their
communalism in its nakedness. There-
i fore, unless the Communists purify
_themselves, I do not think that they
will have any place in India. I am
saying this from the angle of the
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Communists. My humble opinion is
that today India is having an explosive
situation. We have to face it. How
can we face it? Unless we have
got a stable confidence and belief
in the democratic set-up, I do not
think that India's future is bright.

Mr. Deputy-Speaker: I am sorry I
am not able to call some other hon.
Members also whom I promised to
call, But it is impossible. The same
thing will be repeated again in the
budget and qther discussions. Now so
far as the general  discussion is con-
cerned, it is over and tomorrow.after
the question hour, I shall call upon
the Leader of the House, Pandit Jawa-
harlal Nehru to reply, and then put
the amendments to the vote of the
House. -

The Housge then adjourned till Two of
the Clock on Wednesday, the 18th
February, 1953.





